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and Minerals (Regulation and Deve-
lopment) Act, 1957. [Placed in Lib-
rary. See No. LT-5059/65].

Tre IrRoN aAND STEEL (CONTROL)
AMENDMENT ORDER, 1965

SHRI N. SANJIVA REDDY: I beg
to lay on the Table a copy of the Mi-
nistry of Steel and Mines (Depart-
ment of Iron and Steel) Notification
S. 0. No. 3147, dated the 1st October,
1965, publishing the Iron and Steel
(Control) Amendment Order, 1965,
under sub-section (6) of section 3 of
the Essential Commodities Act, 1955.
[Placed in Library. See No. LT-
5060/65].

MINISTRY OF COMMERCE
NOTIFICATIONS

THE MINISTER OF COMMERCE
(SHRI MANUBHAI SHAH): I beg to
lay on the Table, under sub-section
(a) of section 17 of the Export (Qua-
lity Control and Inspection) Act, 1963,
a copy each of ten Notifications of
the Ministry of Commerce [Placed in
Library. See No. LT-5061/65 to LT-
5068/65].

‘THE RESERVE AND AUXLIARY AIR FORCES
Act (AMENDMENT) RuULes, 1965

THE DEPUTY MINISTER IN THE

MINISTRY OF DEFENCE (DR. D. S.
RAJU): I beg to lay on the Table,
under sub-section (4) of section 34 of
the Reserve and Auxiliary Air Forces
Act, 1952, a copy of the Ministry of
Defence Notification S.R.O, No. 314,
dated the 18th September, 1965, pub-
lishing the Reserve and Auxiliary Air
Forces Act (Amendment) Rules, 1965.
[Placed in Library. See No. LT-5014/
65].
SUPPLEMENTARY DEMANDS FOR
GRANTS FOR EXPENDITURE OF
THE CENTRAL GOVERNMENT (EX-
CLUDING RAILWAYS) FOR THE
YEAR 1965-66

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR SAHU): I beg to lay
on the Table a statement showing
the Supplementary Demands for
Grants for expenditure of the Central
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Government (excluding Railways) for
the year 1965-66.

THE BANARAS HINDU UNIVER-
SITY (AMENDMENT) BILL, 1964—
continued.

St W MTAT W@a (ST
waw) : guanafa wgiey, s favafaeneg
FT A7 @ g ¥ fafes & | soad
Trar fom SEwl A1 wawt & fag
FITL AT, g0 4 o4 § o6 g wlgfaay
FEIUEH TE U@ | WA FTEH
T T &7 eq77 T@AT ATy fo faza-
faamerg & ot wfawrd § 9 weaOw
g A ot fagrdt &, Sa% feg =1 Wy
Ffsz ¥ w@r s | wAd @y T
ST FT F=A1T T §1 9F, TH TS F7
g w1 gfee <@ & 1| wa< wfafy &
T FS aral o1 (et e war Hao ft
fse & AT w7 faar 81 & waqq
TG AT & FIT JIT FT =17 AH G
FT AZAT § !

ya¥ afufg & fawfw =7 & f5
3% &1 g gfufrw o €1, 48 &
AT ATgAT M IR 797 75 7y
o1F & | # 78 e FA wgar g
fF 7z 77 T wfaafot & sfe agr
Taa g | =R oS frrafaa
g% a1 98 UF FTEAE F 7 g |
eI F1 9% 72 3 fF 98 & #ra
T g, gF T 9% BT T, 37 1
foega waT 8 ( g7 0w B ¥ B
FH A1 AT STTHT FT TAT HAT A7,
A AT AT Y A TAT e &
IAF FIT AN T, STHT 7T 7 )
TAVT THL G GRSE 1 77 TR ;e
FT GFAr & | 39 wieFam sawt
7 F & Wl grr &
T 9 B & B FATET & forg
T sTEedT & 1 @w F A€y wvan
T T frar wfamrd & fog o
ST 1 A ML R T 978 3w qur
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d, A IR e e fw o, gg Y faife ot ¥a< afufa ¥ w7

7 fawmadl &t SqaTAT A, T ITH!
g gfafe & gras AT @ | 98
T® T FEH 4 978 F 397 Ig7 FAf=q
g | & & 9uaAdr g w3\ GEW
T T TE A T FMAT T@ TFK
o AT 1 g Ao § &
FTHHAT &, 70 1 & fag M F s
- & 99 ¥g a1 g fx 37 a9 ¥ 9
fasrdt g AT naAEe F F fed
it AR 7g I FAT FT0"7 M@
3I¥ ag qFEqT E§ FA! 9N 1 39
w97 fryaz gfafa ardae qrafFar e,
g g 16/ (F) § 77 W7 78 FeU
T g fF o

i

“Every salaried officer and teacher
of the University shall be appointed
under g written contract, which
shall be lodged with the University
and a copy of which shall be fur-
nished to the officer or {eacher
concerned.”

TEH AT FVE AT AT FAT AL e
AE ATGE G AT § AT & | I STAT
SAFTAT FT X & AT 397 F107 § o oy
98 F FATRT § I9F I &Y 97
+ft faam & W o WY AT T § 9w
g 7 fFar sw@ ? wgl aw aEw
AFAX FT GFT 7, I AT 31F ¢ fo
TART FHEAFTT A, 1966 F AT
9 F1ar §, fpeq 3a% g Wy ag weary
2, il wx qF o s wfafaas &
g AT T FIGEL I TIS JF
qIAT FA FLAT @al & 99 IF b
g fraFa 1 33 faar 99 7R agt
ag war v & f arg fagag fear s
r 7 fagse fFar @ |\ QAT @
HEq &Y qE ARATEr ¥ fqAre wET
<1Ew 4 '

Eagag & fF MAfaTF AT &
St 08 § § #arfaw F fed SF o
T-aga A WX F A ) & 7
A & F1E qaq TG AT SUar
¥ 93 grriAq safye g & ST ar ar
fareqr & wrreay g1 av fegia a7 AR
zq fawafaenaa ¥ faar g1 1 Q8§ @
T A Y1 IqY A AN gEATAR A&l
gfer Tazafaeneg avfas Sigr a1
g OF O @0 1§ § | W T}
Fo o A ¥ | A1 JF WIS
ard & "I AT wifge fF fom ew &
ag fawafaaray § A= g waw &t
T ZTAFIT T GEANT JAT &, ATAH
FETAAT AT §, TEHT T FIL R |
zad 1% yAfac T4 §; afes a7
AT § (F ag arnfag 92 sAat
ferr s | AR W-_EaT, Jur #
frdew far, 0¥ o @fsg W E 1%
foma sma &, faad dvgar & @
fagafaenad #1 a0 FJT Wr 8 ;A
ET ATH AT Atfey |

HT ag AravaT g fF Az wigas

{ #Y weraar ¥ fae oF amds wamy

!

[T ¥ A ¥ @ W A T I, g6
#r$ gifr 78 & | ERT Y A W
T@r W AT TAHY LT W1 A7
o argg Sraae ¥ araey & ag o
faar war & T s w=fo ot @@
Y w at= a1 & a1 e o fgfa
7@ &Y gwdr | ag W ow I fafww
g § 1 qT W@ 3G T qGT T
fadmr 1 gd gae ¥ wax afufy gro
oY g el i & Sad e A W
afer o= ara & fag o o & e
I ag fem T & & ot @t &
Tz ag fe ot fagam & aat &,
atge =i s wet foram T & o
THY w1 & e e g ar g |
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S HE AT AT wafy quvyg § 9"
q1 % e 7@t A fox faaa
q @wql & 1 @ Ay a1 2fg N e
7w 2 % ¥ 93w wtww ¥ fag
ug Ux Sfaary @ s fw g gama
frase @ &Y & | A% WEeET garQ
fra @\ @, 3w A fw
€1 IFqT §, T FAA ATZH ATYAL AGT
& a%al | § guwar § v g wmew
Tax fqu @ ma fr atgw atgee at
Hifa 3% 7 <& & 1 gafag gaFr A
quT FEY 3T AT{ET | 3T Oy g
¢ Q1 ag fafma & fv =18 ae wfuwre
fafstzz #1 &1, 918 =g afaswre FE =1
g, WA Aty =raaT w1 Aifq faw-
faerrem & faa & =& < @Y 7 =
fraaa a8 s, afsw 7g Sfqew
s & fw gara ° fegsg & @a,
arAfad 4gr g 1 atsg =g &
frafaa & faw a8 w@r w1 & fr ow
gfufa sar$ st i £ & ameg
fedr g & Awax g A o fafeex
FT ATz o g g | agea A
&7 gl | 3 afafy § o i grefagt
HT AT AT I &, FIE T agag QT
§9 I FT agHT TgaT § WX BE A
g 9 ¥ gty gerfed AmAr § Ot
w5t W QY syEear at W7 x5 oamw
AT FIE F G & AT 0T | qAT
FT IV ¥ FE sqgeay famzdt ad €
fafsrex & st afgwr § 9a% #qax
A% otg &g oyaw ¥ fRw ¥ew s
qFAT § S IAFT I Wy A ST
aFdl § | TG agRT 0¥ g FE
F I e ag g i Toey
FYE FIRAT, agT g )

Zay 1q F FE AW qF wUHR
a1 fF T 912 F1 gT TR 1 7 AgFR
e ¥ Srar o @r & 1 #E F1wy gy
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qargr w7 fr w2 § 7g wfwww =
AT AT W g ! wF Wiy Igw ghw
TNt qrag § "I 7g A sgEedr
WHY g ¥ Wg § ga¥ §IEE 9 B
qEFATT (3) A FT g ¢

“The Court shall consider the an-
nual report, the annual accounts
and the auditor’s reports * * * and

the budget of the Unwversity for the
next financial year” * * »

&9 79 ¥ 97 ¥y fwar g f #e
N & FEET FL A FEET @

T ATY & ? qgy e¥as ¥ ufra
qr a1 FEIST FIA DI AT qIEAT U
N ALY SEW AT W ATET A
faemrar | FEeT T & Fav 2 ?
T F1E fFeY @9 F1 FIAS qHEar
& #T =g & 5 9% g1 frar o @
FHIST FT F YT FAT 7 T FE Y
w1 gfusre ar ag faqr swor & 9=
forgr m@r | A0 awm F ) war F
F F1E F AfAFIT § 97 T FW
g @r W )

oq UF faqw arg & 77 Fd 2
ag frnfadi & gvary 8 1 FRaT &
favafaane faafat & @7 & €
1§ qE@U I9HT SE § & A€, ag
forndft o= sreas 7 #71 frar gan
T Y A €, OF &Y Aed §, faed
gegawT @Y faenfay grer gnre &7
JeT T & | TF THT syaeyr § ay
gR & saTa w@ar g fw faenfaa) 3
faa w1 foey a<g d g 7 Y, faenfuai
F1 saatg 7 31, e a1 gfewo
S F IR AGH 1T &1 1 A AT HEA0AH
g AT & wgat g T smwraadar g
ax foetr gear ¥ fastadt &, &80 &
FE q ATG IAWIGAEAr F faqu
sy, afs 39 avavw § oarfauen
FT AT F TG | FIA TF WEH H G197
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aftrrre 2 f2y E, Frarfagi &y ot &
9 Ty 32X, I0er § T 937 W,
37T fevam T g7 fout B 3=, F1aw ¥
faprer 39, & 9 wiwswre da9 agg-
atgae & g1 ¥ 2 2@ ¥ g o o
gy argq afqe #1 wfaF § fr ag
oY R qfUFT 1 yEET F T T
a7 feeft quR gfaFd 1731 AR
qTEg-A@A7 A8 qt qre wfawr e
FY ot 3 3, 3% 1% QF AT g, A5
g G99 gT AL &, a1 ag =g e
ur w21 wfgse § 3 fF ag
FAF . . .
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it FAT A AA (A{E _W) ¢
&Y T8

=Y Wvad AN WO ¢ AT Ag?
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T8 9% I12 IR nfyFw g7 3 ug
TGA WA T AT R, SEHT Fi§
ufier g1 g1, $% gearg  wdr @,
T @ & a1 HFATHALAT A0 AT
RAT T TS, T/ TET GFIT | T AT
& WEHT § TAEr W g 5 ouw
REAT & g F AL AfaFHC T 4
fraze #=ar fF #1€ wHy sxawar g1
=1fey fome fampifaay &1 gom 37 &7
HAFR [ AGE-AEAT & g1 |
TEAT WY g AT ag saavdr fAwT Y
it f fody o wredy &1, AT ;e
947 F1. T8 AHFHT T 9% MT wdveT
F 9 wigw wgar =rfgw | wraeT
T OF 33T F IF T ;ISHT giAT &,
F1E NG & T 77 AeAT 4Gy & o
Tt w9 @t g oA A HuR
oA & 73 3@ oF fF gaw fana
FT AT H F1E YOG & A7 937 | OF
T F & & AT F¢ av feer ofF
ATeHT F1 Ig s Tl 7 ArEag

THY T WS %3 “to the Chief Proctor
and to such other persons” * * * not
to any other authority or officer of

T &

the University. a1 T¥ Wed &I
T8 @A ¥ 37 W gfa @
g% 2, 3% wd w1 maq e
ST gFaT g A Franqn & a1g F9y
AT AT U AFAT & | & I quar
g T ®37 astrt & I w1 wtaw fway
FI IAT & AT uhIHE wifgw & ga
g AfTFR @A ARy | T T N
AT gEU gAg ag g fF AT ug
sTIEaT 31% 7 gaar s f5 HNfas
Ffga #1 wfar fear s @1 oF
7T ¥ fefaftaad #32r Fa1d, #1%
JErrrgy arsy wazfes sifae 1 @
foran wrfax Areae g AT aE-
_wEE? g1 X AgE-aieeT 39n
'Fha¥z F1 AT a7 #NET g7 wmwel w1
T F ) IF WEFHT T FF 98 AT
AT A IqHT a8 T AfawrR A0 i

§ uF ara A9 6 ;T FEAT Agar
g | 3¥ faw 7 dode mrfeed AR
Zrad § uF 9T faar aar g, S a6
FAT WET T g gty dug W
Fwde AR €1 “Every salaried
officer and teacher of the university”
T UER THA WY F, qr IAN WE TG
W R § g few s e ST
SAITT FEATIH] FT TERT FIT F JIEF
gt & 341 1 sgacqr AT wlgwrfeay
F A {1 @ g | ST wOHY
arfRaT, [, arzafias, & 3% =nfyg-
FTLT AT I7% A1eawa & fo, 3T
gfaw #1 wr & fad go o 7 =
59 famr # ag) W@ o &, 47 fF g oy
¥ fay wr 7€ § ' 0F weamow o)
e o awan, 99 aF & gaiaafes
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[ wrag ar<ram ARTe]
FIaq F T 93 Wraq T T T, A0FT
Zq TR FT AFEAT T AW ¥ fax
T ¥ | T ITESAAT H WY WE A AT
aFy &, arr w18 gfawr, o w1 ar
R 3y a2z # Qe glaar, aff  d4v
FeTaFl A A qE & 1 AT AW fqFaA
¥ fr gfag #Qwa F qraeg 7 o
E2TTT A § AN TEH! AITYT HTAT
qFTAF § |

frmriaT & fad AT o AT fAga9
¢ f5 ot faq faw &FeT g, 39F
FIAAT &, 348 I7 7 F ¢F Forsiefer
Fifqer faaiaat & fax aar 7 wfgx
faa® & 91 T8 a6 Mafas g, ;N

"F8 SR Fi5Agat g, I YA A*

T IqF 10 F X wlawfegi aw g
qgar % |

a fadaA az W FAT AEAr g 5
3gE FI§ FITE——IT qIT STIE——TE
FiF wrg § fF AT AR TWEgE &
fad o: 9 & wfas 3\ qor &Y 917 av
I AL @A FT A7 FAF 7R AT
I Fias 7 g7 | W AT F Q7
1T F HZAT AIGATE, TF q1 78 5 arar
a3 suIeaT XA 9 fF wrea ewdEgs
F fax faast sfaFma & wr s a8
I ArAT qE @A (g ; AT T AL
Ffar raraa A F &¥ g, 99
gz fag &1 mar f5 wRer exdEgE &7
At & ot fmT ¥ 981 v@ar afey A%
FIT T B ALY F7 @Y AT & AT
IaF qre——Aar 5 w7 FY 712 e fr
MFT ST & 92 H @9 wg qg
sTAEAT § 9 3I7 AT & 9vATg WX
FIT FT ATIF 37 17 ¥ fegwrge
21 fw 9ad gae g v § at fe saa
g9 I X WFY §——7g SATTAT TN
WY <@ | gt IuaT fay @ - feeg
qATE &

[Tur Deputy CHAIRMAN in the Chair]
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TF ara § KA ATE qEF F
AL X W FGAT ATATE | G a6 F)
sxqeqT T qaT qfafg F 7y
1 FaT F1 w@Ar A1fgy fF Fwed mw
fafaztr w159 wawm @iwEr Ty
§ graarg fFzE feefian
FAT AW F1 FAA feafa ¥ g7 wawww
g % g favataamm 7 fafaed aga
Fr Zi T fgd A ga favataaag
¥ at wavg g1 g ATfEd

SHRI M. RUTHNASWAMY (Mad-
ras): Madam Deputy Chairman, I
think this amendment of the Banaras
Hindu University Act has been
brought in with a view to inaugurat-
ing a new era for this important uni-
versity.

The reporis on the Banaras Hindu
University, that we have access to,
show that the Banaras University had
fallen on very evil days and that is
why this amendment hag been brought
in, in order to give a new look to the
university, in order to face-lift—if I
may use a modern expression—the
Banaras University and that is why
it is necessary fo introduce drastic
amendments in the Banaras Hindu
University Act. In order to give this
new look, I would have thought that
a new name should have been given
to this university. The title, Banaras
Hindu University, has been associated
with so much that has brought gis-
credit to the University that I think
if 3 new era is to be started, it must
start with a new name. Various
names were suggested in the Joint
Select Committee, but none of them
found favour with the majority. Whe-
ther it be Varanasi University or the
University of Varanasi, or as is sug-
gested in an amendment which I sup-
pose, will be moved, Kashi Mahavi-
dyalaya or any other new name, it
might be adopted if we are to tear the
Banaras Hindu University from all the
associations of discredit that the old
name carried with it.

It is necessary also that the authori-
ties which had failed miserably to
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carry out the intentions of the founder
of the University should be constitut-
ed on new ideas and that is why 1
welcome the drastic reduction of the
use of elections in the constitution of
the Governing Bodies of the Univer-
sity. Status ang not election is to be
the dominant principle in the consti-
tution of the Court, of the Academic
Council and of the Executive Council.
The new principle that has been
accepted in most modern democracies,
the principle of meritocracy has been
given a place in the constitution of the
Governing Bodies of the University,
Men who have risen to positions of
trust and responsibility, to headship
of the Departments and Faculties of
the University, by the very fact that
they have risen to these positions, de-
serve a place in the Governing Bodies
of the University. Nothing can be
more democratic than merit. Not '
birth, nor position in life, nor adven-
titious circumstances, but the display
of individual merit, should be the
key to open the door to a seat on
these Governing Bodies. I am glad,
therefore, that although the princi-
ple of election has not been altogether
abandoned, it has been considerably
yeduced. Elections and election
methodg as useq in the constitution of
not only the Banaras University, but
of so many universities in India, have
brought discredit to those universities.
And methods of election followed in
political elections have been used.
even the most discreditable forms of
those methods. '

I am glag also to find that the use-
less offices of Pro-Chancellor ang Pro-
Vice-Chancellor, have been abolished.
The Vice-Chancellor himself is a de-
puty to the Chancellor. That is the
meaning of the word “Vice” and why
should there be a Vice-Vice Chan-
cellor, is more than anybody could
understand. But if these high offices
are to go out, there should also be a
change in the present holders of these
great offices of Vice-Chancellor and
Registrar.

There has been complaint, not about 1
the integrity of the Vice-Chancellor
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but about his manners. I have the
greatest respect for judges of High
Courts and of the Supreme Court,
provided they stick to their Benches.
Once ocutside their Benches, they must
be judged on the record of their work.
I have always felt that men selected
for Vice-Chancellorships merely be-
cause they have been eminent judges
or eminent administrators, are not in
their place. For the Vice-Chancellor-
ship of a university you require men
who have had experience of teachers
and of students; especially men with
some reputation for scholarship should
be appointed as Vice-Chancellors.
Otherwise, the teachers and students
will lose, in course of time, whatever
regpect they may have entertained at
the beginning. Much of the misfor-
tune that has come upon our Indian
universities has been due to the fact
that men who have acquired eminence
in other walks of life, as judges or ad-
ministrators, have been appointed as
Vice-Chancellors.  Speaking to men
and learning from men who have had
actual experience of the administra-
tion of the University in recent years
under the Ordinance and the tempo-
rary Act that governed them, I do
not think the new university, the uni-
versity brought into existence by this
amending Act, will start under favour-
able auspices with the present Vice-
Chancellor. Much less can be said for
the Registrar. During the meetings
of the Select Committee I have heard
in the course of confidential talks that
the present Registrar is not fitted for
the task of being the chief adminis-
irative officer of the University. I
learn that reports had been sent from
the University authorities, from the
Vice-Chancellor, to the Ministry con-
cerning the suitability of this Regis-
trar, the competence of this Registrar,
the utility of this Registrar, continu-
ing in office. So if the University is
to start under a favourable wind it is
necessary that this House should give
authority to the Ministry to have a
completely new set of officers, a new
set of Vice-Chancelior and Registrar,
for the University. The Minister, in
the course of his speech, objected tor
any legislative act purporting to re-



255 Banaras Hindu
University

[Shri M. Ruthnaswamy.]
move administrative officers of the
University, and the ground for his
cbjeciion 'was that this is an execu-
tive act and the Legislature should
not project itself into the domain of
the executive. But we have to deal
with extraordinary circumstances that
have governeq the life of the Banaras
Hindu University in recent years and
in recent months. Therefore to meet
these extraordinary circumstances, to
meet the extraordinary situation in the
University, I do not think this House
or Parliament would be going much
out of its way if—it need not directly
say that these officers should cease to
continue in office—it gave a directive
to the Ministry that the provisions in
this Act constituting the office of Vice-
Chancellor and the office of Registrar
should be immediately put into effect
and that the present officers should
not be continued in their office.

Turning to the constitutional autho-
rities provided as g consequence of the
amendments suggested by the Joint
Select Committee, I am glad that the
principle of election has been consider-
ably reduced in the constitution of the
Court, the Academic Council and the
Executive Council anq wherever there
is election, the modified and useful
principle of pronortional representa-
tion has been introdu~ed. I cannot.
however, jus'ifv to mvself the consti-
tution of th~ S*anding Committee of
the Academic Conncil. The Standing
Committea, as you will, see, stands
cheek by jow] with the Academic
Council. Tt js 5 Committee of the Aca-
demic Council but i* is on an equal
footing with +he Academic Council.
There is justifi~ation for the constitu-
1ion of a Standine Committe~ of the
Academic Counril jn  tha case of
sprrawline affilintine Universities
where the memharg of +the Academic
Canneil rome fraom far ends of the
Qigts Tt wonld hs Adiffienlt to have
freauent meetings of such an Acade-
mir Couneil and thera is. therefore,
need far tha conctitution of a Stand-
ine Cnmmittee, But her» we~ have a
recidentinal Universitv, all the mem-
bere At the A-ademic Council are
within the fifteen-mile area of the
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University and can be easily brought
into action. Therefore, I cannot
justity to myself the constitutional
provision for a Standing Committee,
If you will look at the powers of the
Standing Committee, you will find that
the Standing Committee is endowed
with a large number of executive
functions so that it is not a perma-
nent representative body of the Aca-
demic Council doing the work of the
Academic Council but it is constituted
as an Executive Committee of the
Academic Council and it is endowed
with a large number of executive
functions and duties. For instance,
according to this amending Bill, the
the Standing Committee is to conduct
examinations in conformity with the
Ordinances and to fix dates for hold-
ing them, to declare the results of the
various University examinations, or
tn appoint committees or officers to do
so, to award stipends and scholar-
ships, medals, prizes and to make
awards in accordance with the Ordi-
nances and such other conditions as
may be attached to the awards, to
appoint, whenever necessary, Inspec-
tors or Boards of Inspectors for ins-
pecting colleges and institutions apply-
ing for admission to the privileges cf
the University, to publish lists of pres-
cribed or recommended textbooks and
to publish syllabuses of the pres-
cribeq courses of study, to prepare
=uch forms ang registers as are, from
time to time, prescribed by the Ordi-
nances, to appoint committees for ad-
mission to the Umversity, etc. These
are executive functions. Now, in any
Universitv, there ought to be only one
single executive body called in some
Universities as the Syndicate and
here as the Executive Council. That
cshoulq be the executie authority, the
executive medium of all the authori-
ties in the Universitv. The Standing
Committee can onlv make recommen-
dations to the Executive Council of
the Universitv. I wonder whether the
framers of t™is clause thought that
they had to st -p short at making this
a wholly exec..tive authority because
in (v) they say, “to make recommen-
dations to the FExecutive Council in
regard to the appointment of exa-
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muners, and if necessary, their removai
ond the fixation of their fees, emolu-
ments and the travelling and other
allowances.” Is it because the appoint-
ment of examiners is such a delicate
runction, function sometimes fraught
with danger, that the Standing Com-
nuttee is calleg upon only to make a
recommendation? Are not the other
duties and functiong as important as
this duty of making recommendations
m regard tg the appointment of exa-
miners? In regard to the other duties
and functions laid upon the Standing
Committee, it should only be authoris-
&d to make a recommendation to the
Executive Council. It cannot act as
‘en executive body. Take the practi-
cal difficulty. If it is to be an exe-
cutive body, it must have an office of
lis own, it must have clerks, super-
intendents, managers of its own. Are
you going to provide for such an
office? You may say that all these
executive functions will be performed
by the Executive Council of the Uni-
versity but then why not put all the
execufive functions on the shoulders
of the Executive Council? The Stand-
ing Committee is a smaller body re-
presentative of the larger Academic
Council cannot usurp to itself duties
ang functions greater than those of
the Academic Council. The Academic
Council is the body which has to ad-
vise the Executive Council in regard
to academic matters, appointment of
lecturers, framing the syllabus, pres-
cribing the textbooks and so on. All
academic matters are within the pro-
vince of the Academic Council bui
now vou are trying to endow it with
executive functions which are the
province of the Executive Council of
the University which must be the sole
executive body in the University.

THE MINISTER OF EDUCATION
(SHRI M. C. CHAGLA): I do not
want to interrupt my hon. friend but
if he would kindly look at the Sta-
tutes. Statute 19 in particular, he
would find it mentioned,

“The duties of the Standing Com-
niittee of the Academic Council shail
be, subject tg the revision and con-
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trol of the Academic Council . . .”
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So, the Academic Council has got the
power to revise and control the
Standing Committee. It is not inde-

pendent.

SHRI M. RUTHNASWAMY: Yes,
but there again you are endowiag the
Academic Council with executive
duiles, with executive responsibilities.
The Academic Council is an academic
budy charged with the duty of mak-
ing recommendations to the Court and
to the Executive Council on academic
matters, Executive functiong like the
appointment of teacherg cannot he
done by the' Academic Council; these
could be performed only by the sup-
reme executive body of the Univer-
sily.

Lastly, Madam Deputy Chairman, I
must refer to some of the serious omis-
sions that vitiate this amending Bill
One of the great drawbacks from
which our Universities suffer is the
large number of students admitted to
our Universities, the lax and indis-
criminalie admissions made to our
Universities. I know that the matter
of admission is left to the legislative
bodies of the Universities but finding
from actual experience, from the ex-
perience of the last twenty-five years,
I find that these University hodies
have succumbed to pressure of all
kinds in regard to admissions. I think
the legislators themselves should take
the responsibility of prescribing the
main rules of admission to the Uni-
versity. First of all, we should tackle
the question of age of admission. A
large number of Universities suffer
from the fact that very young, very
immature youth are admitteq into our
Universitieg and this swells the num-
bers. In no University outside India
is the age of admission so low as six-
teen or fifteen as prevails in Indian
Universities. In most Western Uni-
versities, the age is eighteen and I
think the Parliament and the State
legislatures should fix the age of ad-
mission to the University at an appro-
priate level so that the students are
not only physically developed but de-
veloped intellectually, developed
in character to be able to en-
ter upon the serious business of a
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University career. 1 think the legis-
latureg ought to prescribe also the
character of the entrance examinations
which now are conducted by bodies
altogether independent of the Univer-
sities, which have nothing to do with
our Universities but are mostly Gav-
ernment-controlled bodies. I think
any self-respecting University ought
to take this business of conditions of
admission to the University into its
-own hands and should have to con-
duct its own entrance exarnination,
make the standard as high as possible
in order to ensure the recruitment of
the proper kind of students. Now, it
might be said that there is what is
called Pre-University courses or the
P.U.C. examination as it is called in
some Universities but that is an exa-
mination at the end of the first year
course at the University. In that case,
all the students who take up this
course should be kept out of the col-
leges of Universities. They should be
admitted to special colleges called In-
termediate Colleges or to Higher
Secondary Schools of the new Higher
Secondary Schools. It is these Inter-
mediate students who create most of
the trouble in our Universities. They
are young and immature and they
come in large numbers. In fact, some
colleges depend for their very exis-
tence, for their very financial exis-
tence upon the support of these large

numbers of Intermediate gtudents,
Without the fee income of these
hundreds of Intermediate students,

very few colleges would be able to
survive. And, therefore, it would be
a good thing if this amending Bill
were to provide that all students who
are preparing for the University, the
Higher Secondary students in Delhi
and the P.U.C. students in other Uni-
versities. which offer such 5 course,
should be kept out of University col-
leges which should restrict themselves
to the preparation of students for the
three-year degree course.

Madam, I have finished ang I hope
that these suggestions will be given
effect to in order to give a new life of
hope and progress and contentment,
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order and discipline which will dis-
tinguish this University from the
career which it has had so far. This
University, foundeq with such hopes
and accompanied by all the good
wishes of the people interested in
higher education will, I hope, make a
new career for itself. The Banaras
Hindu University is charged with the
promoiiun of culfure and ihe intellee-
tual progress of the country and every-
one who is interested in the promo-
tion of that culture and that intellec-
tual progress should also take care to
see that the pnew Bill which promises
a new life, a new career for the Uni-
versily should be so improved that if
will make that new life and that new
career really possible.

SHRI ARJUN ARORA (Uttar Pra-
desh): Madam Deputy Chairman, 1
congratulate the Education Minister
for bringing this Bill. This Bill is a
much awaited Bill because we have
been promised such a Bill for the last
seven years and in the absence of an
enactment which is now sought to be
made, this premier University of the
country has been run by executive
orders and with the help of an Ordi-
nance. That is not the best way of
running a University and I must cong-
ratulate the present Education Minis-
ter in that he has taken early steps
to correct that mistake and has
brought in this Bill before us.

Madam, when we consider a Bill
relating to the Banaras Hindu Univer-
sity, we cannot but mention the great
{ name of Pandi{ Madan Mohan Mala-
] viya who established this ingtitution
as a big centre of education and
which was, to a considerable degree,
free of the then Government. It is
very tragic indeed that an institution
which, thanks to the leadership of
Pandit Madan Mohan Malaviya, re-
mained independent of executive con-
trol and governmental interference
before our independence has for the
last seven or eight years been run by
executive orders. The sooner this Bill
is passed the better will it be for the
country. It is very remarkable,
Madam, that Hindi was introduced as
a subject of University education in
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this University by Pandit Malaviya.
While introducing Hindi as a subject
of University education he found that
there were no teachers of Hindi with
post-graduate qualifications. It ig very
.unfortunate that when this present
Executive Council was appointed by
a Government order, almost the first
act of the Government appointed Exe-
cutive Council was to insult one of
the most distinguished Hindi scho-
lars, Pandit Hazari Prasad Dwivedy.
The Executive Council appointed by
the Government met for the first time
not at Banaras but at Nainital, the
summer capital of Uttar Pradesh and
almost the first thing that it did was
to throw out of employment, it seems
uncermoniously, ten distinguished
teachers of the University and the list
was headed by Pandit Hazari Prasad
Dwivedy who is such a well-known
scholar of Hindi that he should be an
asset to any University. The then
President of India, Dr. Rajendra Pra-
sad, was himself worried over this
conduct of the Government appointed
Executive Council and he was himself
sorry that a most distinguished scho-
lar of Hindi who had made his own
contribution not only by his writings
but by organising the study of Hindi
in Shantiniketan and later on at Bana-
ras was thrown out. It was no loss
to Pandit Hazari Prasad Dwivedy be-
cause he was soon thereafter appoint-
ed Head of the Department in the
Chandigarh University where he has
done very creditable work but it gid
bring 5 bad name to the Banaras
Hindu University, particularly to the
Government-appointed Executive
Committee. It is good that this Bill
is being brought and the system of |
Government-appointed Committees
running University Administration
like a Sub-Divisional Revenue Admi-
nistration is being brought to an end.

One of the gqueer things that the
Government-appointed Executive
Committee did was to seek vendetta
against teachers and particularly
against teachers who committed the
sin of being born in the State of Uttar
Pradesh. There are innumerable ins-
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pursuing a policy of vendetta agaiast
people not only teachers of Uttar Pra-
desh but the people of Uttar Pradesh.
On 20th July 1958, for example, the
Executive Council passed a resolut.on
incorporating a provision in the Sta-
tute that for the appointment of lec-
iurers the Committee will among
others consist of two experts from
outside U.P, Now, why is this big and
unfortunate State of U.P. being dis-
criminated against?

SHRI P. K. KUMARAN (Andnra
Pradesh): There is no discriminatior;
11 is an all-India University.

SHRI ARJUN ARORA: It is an all-
India University = but I exp-:ct
Mr. Kumaran to know elementary
geography and recognise that U.P. is
also a part of the entity called all-
India,

The two experts for the appointment
of lecturers were to be from outside
U.P. When these experts knew that
they have been appointeq on the
Selection Committee merely because
they hail from some place in the world
cutside U.P, they took the hint and
the result was that during the regime
of the Executive Committee very few
people from UP. were appointed as
lecturers and once you missed the
appointment as lecturer the chances
of your being appointed as Reader or
Professor are very bleak indeed. U.P.
has produced two very successful
Prime Ministers. It has also produced
a number of educationists but I do
not know . . .

SHRI LOKANATH MISRA (Orissa):
That is not on the basis of merit.

SHRI ARJUN ARORA: That is on
the basis of merits; the country recog-
nises merits. But 1 do not know why
this Government-appointed Executive
Committee which had one or two ex-
Members of this House adopted such
a discriminatory attitude.

Madam, the Education Minister
while asking the House to take this
Bill into consideration yesterday dif-
fered from the decisicns of the Select
Committee. This Select Committee is
unique because an hon. Member of
this House, Dr. Wadia, who was the
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Chairman of the Select
Limself wrote a note of dissent.
iz an extraordinary situation. Usually,
while the Chair governs the working
of the House the Chair also succurnbs
tc the wishes of the House but here
we had in Dr, Wadia a Chairman who
was a lone fighter for the cause of an
individual Registrar and he appended
a note of dissent. (Interruption).
May be Prof. Mukut Bihari Lal ig also
a fighter in the cause of the Registrar.
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Commitiee

PROF, M. B. LAL (Uttar Pradesh):
1 am a fighter in the cause of natu-
ral justice, not the cause of any par-
ticular individual.

SHRI ARJUN ARORA: His aware-
ness of the principles of natural jus-
tice appears to be an afterthought.

PROF. M. B. LAL: It was nout
an afterthought. I said in.the Select
Committee that it could not convert
itself into a judicial body and any
action taken against the Registrar on
the hearsay evidence of some persons
would be against natural justice.

SHRI ARJUN ARORA: I am sorry,
Madam, the Select Committee took no
note of the views of Prof. Mukut
Bihari Lal. It did not take rim
geriously; I am sorry for it. I am also
sorry to find that though so vocal in
the cause of the Registrar and nuw

such an able advocate eof the
principles of natural justice, he
could not find {iime +to append

a note of dissent like Prof. Wadia.
Probably, Prof. Mukut Biharj Lal
was too busy nursing his small party.

PROF. M. B. LAL: I could only
say that the Member concerned had
no time to read my note of dissent
which was the longest, wherein this
point was also covered..

THE DEPUTY CHAIRMAN:
have not read his note.

You

SHRI ARJUN ARORA: Things of
wisdom, Madam, can be said briefly
and I do not attach much importance
to verbosity.

[ RAJYA SABHA]
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Madam, the tenure of the Execu-
tive Commitiee is also remarkable
for the punishments given to pro-
fessors, teachers and even ex-teach-
ers. There is the famous case of
Dr. Pran Nath who was fined Rs. 75
by the Executive Committee or the
Vice-Chancellor. He is an ex-teacher
of ihe University who lives in the
University campus because his son
is also employed there. For some
minor thing he was fined Rs. 75 and
his son Dr. Virendra Nath was de-
moted from lecturership to demons-
tratorship because he gave shelter to

his aged father who is a retired
teacher of this University.
THE DEPUTY CHAIRMAN: Please

keep a watch on the time. You have
got three minutes more.

SHRI
minutes?

ARJUN ARORA: Fifteen

THE DEPUTY CHAIRMAN: No;
three,

SHRI ARJUN ARORA: Madam, 1
am sorry that the Educatioy Minister
has differed from the Select Com-
mittee on 1ssues relating to the Regis-
trar. An overwhelming majority of
teachers of the University and more
than an overwhelming majority of
students of the University think that
the Registrar is the sole cause of the
downfall of the University.

PROF. A. R. WADIA (Nominated):
Question.

SHRI ARJUN ARORA. Well, you
may question. You are one of those
guilty people responsible for continu-
ing that Registrar in service in spite
of his being one of the biggest in-
triguers in the educational world.
You will certainly question because
I am questioning your conduct as a
Government-appointed Member of
the Executive Committee. I do
not expect you to agree with
my criticism of your discharging
your responsibilities. I have much
to say and I have been, so far only
meeting with some interruptions. So,
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if you would permit me five minutes
more, I shall continue after lunch,.
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THE DEPUTY CHAIRMAN: You
your self said just now that there
shou'd be no verbosity and there
should be brevity. Please finish in

five minutes. You can have five
more minutes.

2 p.M.

SHRI ARJUN ARORA: Then,
Madam, there is the question of

changing the name of the University.
I have myself tabled an amendment
that the word “Hindu” be dropped
from the name of the University, but
if the Minister likes a Hindi name,
I havie no objection to the acceptance
of the amendment moved by Dr. Tara
Chand, who is himself a very old,
distinguished and respected educa-
tionist and Dr. Tara Chand has said
that Pandit Madan Mohan Malaviva
himself had a name in view, namely,
Kashi Maha Vidyalaya.

SHRI M. P. SHUKLA (Uttar Pra-
desh): It should be “Vishwa Vidya-
laya” and not “Maha Vidyalaya”.

PROF. B. N. PRASAD (Nomi-
nated): “Maha Vidyalaya” does not
mean University. “Vishwa Vidya-

laya” means University.

SHRI M. P. SHUKLA: University
is known ag ‘“Vishwa Vidyalaya”
throughout the country.

THE DEPUTY CHAIRMAN: Please
listen to him.

SHRI ARJUN ARORA: From the
observations of the hon. Member,
Shri Shukla, and hon. Member, Prof.
Prasad, it appears that my amend-
ment should be found acceptable to
the House because I only want the
name “Hindu” to be dropped and the
name of the University to be Banaras
University.

SHRI M. RUTHNASWAMY:
‘Banaras’ is an English word.

SHRI ARJUN ARORA: ‘Banaras’
is not an English word. +Varanasi’ is

787 RS—4.
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a Sanskrit word or maybe a Dravi-
dian word. ‘Banaras’ is a Hindustani
word and let us respect Hindustani
‘a bit because whether we like it or
not we are all Hindustanis. So,
Madam, I suggest to the Minister to
make a beginning somewhere. It is
a blot on the name of this country
that in this country where all citi-
zens are equal in this country where
we are trying to build a secular
society and in this country where
our people and our armed forces have
given such a wonderful demonstra-
tion of our secular nature, in the
field of education Muslim University
and Hindu University should conti-
nue, If these were institutions run
by these communities Hindug or
Muslims, for their own peculiar edu-
cation and were entirely financed by
voluntary contributions from those
professing the Hindu way of life and
Muslim religion, it would have been
quite different. But today the situa~
tion js that these universities them-
selveg do not say that they are serv-
ing only particular communities or
followers of particular religions. They
are financed by Central funds to
which all citizens of the country con-
tribute. In the case of Aligarh, the
number of non-Muslim students and
non-Muslim teachers is continuously
on the increase and there are at least
40 Muslim students and one Muslim
teacher in the Banaras University.
So, these are not seats of culture or
seats of learning or seats of particular
religions limited to the followers of
those religions or financed by those
belonging to those religions. They are
financed by the country as a whole.
They are run for the country as a
whole and the continuance of the
names ‘Muslim’ and ‘Hinduw’ should
not be allowed. A Dbeginning, I
suggest, should be made with the
Banaras University, because Muslims,
after all, are a minority in the coun-
try and no Muslim should have the
feeling that the name ‘Muslim’ has
been removed from the name of
Aligarh University, because Muslims
are a minority. If the word “Hindu”
js removed from the name of the
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Banaras Hindu University and the
University merely becomes Banaras
University, it will be easy, in due
course, for this House ani the other,
to make a similar change in the name
of the Aligarh University. 1 suggest
that this amendment should be ac-
cepted by the Minister and if not by
him by the House.

- SHRI MULKA GOVINDA REDDY
(Mysore): You press for it and we
shall support youw

SHRI ARJUN ARORA: 1 will

Then, there is, Madam, the case of
discipline. There is so much ecry
against student indiscipline in the

country. There I personally fee] that
the boot is on the other leg. There
is teacher indiscipline and there is
indiscipline in the administration of
colleges and unversities. Some thirty-
five years back when I was a student
of a small college at Kanpur, called
the Christ Church Co'lege, our Prin-
cipal knew 95 per cent of the stu-
dents by name. He knew the parents
of fifty per cent of students. Our
teachers knew all that we were doing
and while ag students we moved
about we were always careful that
the watchful eye of the teacher was
somewhere watching what we were
doing. Today there has been an in-
discriminate expansion of educational
jnstitutions and of recruitment. The
result is that the teachers of a parti-
cular college themselves do not know
all their fellow-teachers, what to say
of students. Studenis do not know
their iteachers and teachers do not
know their students. The result is
that no serious studies are done in
colleges and universities. Somehow
people pass their examinations. It is
quite common in some parts of the
country that when students go and
appear in an examination, they do
not merely take a fountainpen or
two, but also take a dagger. Tt is
not a question of laughter.

, SHRI M. RUTHNASWAMY: It is
a matter for tears.

[ RAJYA SABHA ]

(Amdt.) Bill, 1964 268

SHRI ARJUN ARORA: They also
take a dagger and other things for
the protection of which a dagger is
required. Every invigilator bears
the risk of being stabbed if he takes
any steps to stop copying. There has
been a classical case of the high
school and intermediate examinations
of U.P. in 1985.

SHRI LOKANATH MISRA: U.P.?

SHRI ARJUN ARORA: Yes, the
backward State of U.P. Madam,
teachers refused to work as invigila-
tors and the police were asked to
conduct the examinations. One of
the 1instructions given to clerks from
Government offices who went as
invigilators was

SHRI R. P. N. SINHA (Bihar): Is
he missing his lunch?

SHRI ARJUN ARORA: That is not
a relevant interruption. It only
shows that the hon. Member is more
interested in food than in education.
The instructions issued by the Gov-
ernment to clerks going as invigila-
tors was not to interfere with stu-
dents, and the result was that every-
body who knew the art of copying
got Firs: Class, and first class stu-
dents got Third Class. Thank you,
Madam.

THE DEPUTY CHAIRMAN: The
House slands adjourned till 230
P.M.

The House adjourned for
Tunch at ten minutes past
one of the clock.

The House reassembled after lunch
at half past two of the clock, the
VICE-CHAIRMAN (SHR M. P.
BHARGAVA): in the Chair.

SHRI M. N. GOVINDAN ©NAIR
(Kerala) Mr. Vice-Chairman,
everyone who has spoken before me
has referred that this Bill is a be-
lated one. For the last seven years
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the original Act was suspended and
“the institution was under the rule of
the Ordinance. When this step was
taken, the late Prime Minister gave
.@an assurance to the House that at
the earliest opportunity a new Bill
would be brought before the House.
He said it might be one year, it
might be six months or it might be
eight months; never could he imagine
that this period would be extended
beyond a year. But unfortunately it
took seven years for the Ministry to
introduce this amending Bill
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Now wiiy am I referring to it7 This
shows your approach, your attitude
to democratic norms and values.
Otherwise the Government would
‘have felt the urgency of stopping the
undemocratic situation created by
taking over the institution under an
ordinance, and I am afraid in India

. the main trouble to democracy comes

from its supporters.

Another
before me

hon. Member speaking
on this Bill, who also
claimed to be a great advocate of
democracy, was applauding this Bill
because there was a drastic reduction
in the elected personnel in the Gov-
erning Body. Of course he may have
his own argument about it, I am not
going into it now, but what I feel is
that an educational institution which
is expected to foster democratle
values—in the management of such
an institution if you permit this un-
democratic system to continue for a
long time, that will definitely ad-
-wersely affect it.

Now I do not want to go into the

" unfortunate situation that existed in
the Banaras University which neces-

sitated the suspension of the Act and

which also necessitated the formula-

tion of this amending Bill because

jt is all known to everybody. I

believe the Government have had

““two reports for their guidance in the
formulation of this amending Bill

One was

“Report. It should go to the credit of

[4 NOV. 1965]
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the Mudaliar Committee that they
Were able to submit the report within
a very short period. Though some
of their decisions may be perhaps
ex parte, still they have done the
job within the shortest time possible.
en another document which was
helpful to the Select Committee was
the model Act for universities. Then
the experience gained during the last
seven years also must have weighed
Wwith the Ministry. So, before coming
to the various clauses in the Bill I
Wwant to ;draw the attention of the
hon. Minister to some aspects of the
Mudaliar Committee Report.

The Mudaliar Committee have
Pointed out that Banaras Hindu Uni-
Versity was a residential university;
secondly, it was conceived as an
all-India university. With regard to
the residential nature of this univer-
Sity it has been reported that there
Was overcrowding in the colleges and
that there was great pressure for
admlission in the colleges, and as far
as the accommodation of the students
Was concerned the hostels were not
€nough and they had to live outside
the university campus. All these
things were referted to in the Muda-
liar Committee Report. Now this is
not a question concerning only the
Banaras Hindu University. Every-
Where this overcrowding of students
has become a very serious problem.
While we were discussing the Ali-
garh University Bill, there also this
problem cropped up. One of the
reasons for the trouble was about
the admission of students, some sec-
tion feeling that some other section
Wag getting more preference in the
college and so on. All that was
there. So this is a problem which has
to be tackled by the Education Minis-
try, and I would like to hear from
the Minister as to what they are
going to do in the matter. They
may say that during the last ten or
fifteen years there has been a pheno-
Mmenal increase in the field of univer-
sity education, that from three lakhs
in 1950 the number of students has
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gone up to 14 lakhs or so in 1964
That is all true. Still there are at
every place hundreds of students
roaming about the country to get
admission into some college or the
other and this overcrowding ip col-
leges—or 1 may put it the other way,
the failure on the part of the Govern-
ment to have enough institutions to
accommodate the students—is one of
the main reasons for the malady in
many of the colleges. I do not want
to go jnto the affairs of some of the
States. 1 am especially mentioning
this because my hon. friend, Shri
Ruthnaswamy, who is considered to
be an expert on the subject hag made
certain proposals about the pre-uni-
versity education and all that. I am
not an expert; I do not want to say
whether we should have pre-univer-
sity
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SHRI ARJUN ARORA: You are an
expert on certain things.

SHRI M. N. GOVINDAN NAIR:
Not like you, you are an expert on
everything.

My point ig this. I want to draw
the attention of the Ministry to one
particular aspect. Now, it may be
because of the abundance of experts
or because of their paucity; whatever
it is, the existing system which is
mainly guided by the brain-waves of
educational experts is creating a lot
of problems to the students. If stu-
dents passing from the high schools
in Kerala want to get admission in
any other State, it is very difficult for
them because the standards of ad-
mission are different, I remember,
last year some two thousand students
were promised admission into the
Mysore University. But when they
went there, for some reason they
could not be accommodated. They
were neither here nor there because
of the different system existing in
the different States. There is abso-
lutely ne uniformity and that also is
creating a problem. I think the
Ministry should pay some attention

[ RAJYA SABHA ]
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to it so that there may be some uni-
form system whereby the students
from any part of the country can
continue their education in any other
part without much difficulty.

Then, a major problem jis that the
Government have to find out ways
and means by which those people
who want to get collegiate education
get accommodation. That is to say,
they will have to increase the num-
ber of the universities, they will have
to increase the number of colleges.
I do not mean that thereby you
should bring down the standard of
the colleges by admitting everybody
who wants admission into the colleges.
Today the problem is not that.
Students with merits, students who
get high marks, if they cannot get
admission into the colleges then you
will have to find a way out. So
without applying your mind to this
problem, by making any attempt at
bringing in discipline ang all that and
getting over the maladies that are
now being faced by the universities,
you will not get anywhere.

Then, another point which has been
supported by many speakers is about

the name of the university. I do not
understand why the hon. Minister
should insist that the name of the
University should be the Banaras
Hindy University. Even the . . .

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): Where is

he insisting? He is not insisting.
PROF. M. B. LAL: He ig leaving
it to us to decide.

SHRI M. C. CHAGLA: The power
here is to the Select Committee. I
am not, far from it; far from my
insistence even.

SHRI M. N. GOVINDAN NAIR:
Anyway, this liberal attitude of the
Minister will continue till the dis-
cussion ig over because—excuse me, I
am no: making any personal refer-
ence—even when we feel that some
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of the Ministers, when we are dis-
cussing Bills, could be convinced
about the necessity of an amendment,
they find themselves in a position
whereby they cannot accept it. So
from that angle I said. Here more
than one hon. Member has expressed
his views that this word ‘Hinduw
shou'd be removed and that in its
place, the words ‘Kashi Maha Vidya-
laya’ or ‘Kashi Viswa Vidyalaya’ or
merely  ‘Banarag  University’—any
other name—may be accepted. I also
concur in that view. I need not go
into the argument Dbecause it has
been very ably argued by my friend,
Shri Arjun Arora.
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Then another controversial issue
which has come up There is about
the termination of the services of the
Vice-Chancellor and the Registrar.
Well, when I read about the Mudaliar
Committee’s Report I was taken
aback by the groupism that was
existing in the University at that
time. 1 thought that the suspension
of the Act and the new arrangements
made would create a situation where-
by the University would be free from
all this groupism and fight. Now I
realise that indirectly groupism is
working in such a way that anybody
going near the University gets caught
into it. I do not want to go into the
question about the propriety of Par-
liament speaking either in favour or
against the termination of the ser-
vices of those people. But I want to
bring one factor to your notice and
that is this—the termination of the
services of the Registrar should have
been done not now but even in 1960
because when you say that there is
groupism in ap institution, groupism
cannot be one sided, there must be
more than one group to fight against
one another.

SHRI ARJUN ARORA: You know
it very well. Why do you

SHRI M. N. GOVINDAN NAIR:
Yes, yes.

Here my point is that even though
the constitution was suspended, even
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though a new Vice-Chancellor was
brought in and even though some
drastic and sometimes hasty steps

were taken, you could not claim that
you were able to do away with the
groupism that existed in the Univer-
sity. I do not want to go into the
question of who was right or who
was wrong, or whether the Vice-
Chancellor was right or the Regis-
trar was right. I do not want to go
into that question. But one thing
struck me that in the group struggle
the Registrar also was a very cap-
able person. This had become such a
controversial issue. And then an
Executive Committee Member like
Prof. Wadia came out with a Dissent-
ing Note against the majority deci-
sion of the Select Committee. 1
wanted to know; the first thing that
struck me was this. You speak
about the termination of setvices. It is
the job of the Ministry. It has to do it.
Why should they bring it in this
report? That was my first impression.
Sir, when I read this report I did not
feel that it was an impartial report
because there were certain hidden hits
here and there. So I wanted to find
out what it was. The Registrar must
be a very clever person, extremely
clever, He started as a Lecturer and
suddenly ever the head of some very
prominent and’ eminent men he be-
came a Reader.

SHRI ARJUN ARORA:
third class M. A.

Being a

SHRI M. N. GOVINDAN NAIR: I
do not know the class or anything.
But it was not done because of his
eminence in education all that. Then
giving up that job he took up the
Deputy Registrarship and before he
was confirmed as such he was promot-
ed as Registrar and within five weeks
he got confirmation. So he must be a
very clever person. In a University
where so much groupism is there, if
a man is to succeed like this he must
be excellent in this job,

Sir, some people feel that demo-
cratic forms are responsible for all
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this ill and they may find a remedy
in doing away with the democratie
form,

SHRI ARJUN ARORA: He is so0
clever that the proper thing to do
will be to relieve the University of
his burden and enrol him for dip-
lomatic work.

SHRI M. N. GOVINDAN NAIR: You
are a very leading member of the
ruling party. You can make that sug-
gestion so that it is done. I can tell
you that if the Education Department
finding that they are capable of
manning diplomatic jobs pushes them
all to the diplomatic service, the educa-
tion, will suffer. That is all. So my
point is this. Even when you have
done away with democratic forms that
existed there and even when the
entire power was concentrated in the
hands of the Vice-Chancellor and the
Registrar, there was quarrel, the Vice-
Chancellor complaining against the
Registrar and the Registrar complain-
ing against the Vice-Chancellor and
the Registrar going round collecting
testimonials asking the President to
intervene and the President saying
that he cannot help, All these things
are happening. Do you want this
atmosphere to continue?

SHR] AKBAR AL!I KHAN: No.

SHRI M. N. GOVINDAN NAIR:
If you are restoring democratic forms
of administration there, first kindly
cleanse that place. You may follow
any method. Whether it is through a
Bill or through an executive action,
do it. When you want to have a new
atmosphere, kindly remove these
people. You can persuade them or
ask them to resigh or give them some
honorarium. Any method you can
follow That is all left to you. But
when the University starts the work
again on the basis of this amending
Act you should have a better atmos-
phere there. This criticism and fight,
all this should end.
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You may ask whether this is going
to be a guarantee that there will be
no further criticism. That is another
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matter. But you have to see that such
things do not happen again in the
present context. By whatever method,
it would be better that the atmos-
phere is cleared of these two elements.

Another reason why I say this is
this. For the last seven years these
two gentlemen were the most impor-
tant functionaries. All the authority
was concentrated in their hands, Of
course, Mr, Wadia may say that T was
also a party to it. After all, the Exe-
cutive Committee members can put i |
a word here and there, but in the
day-to-day administration it is the
two people, the Vice-Chancellor and
the Registrar, that count. For the
last seven years they were enjoying
unrestricted authority. So they must
have developed a complex about the
functioning of the University itself
and in the new set-up at every step
there will be a rub between these two
because even the best man if he is
given extraordinary authority and is
allowed to function in a particular
way will develop certain complexes
from which it will very difficult to
get out. Why should the University
suffer for that? So leaving aside all
the other arguments, simply for the
reason that for the last seven years,
in a most democratic way necessitat-
ed by the situation, these two people
were in this job, let these people go.
That is why there is the Education
Ministry. It is their job to find out
the ways and means. You have to
find out a way but without creating
any unnecessary heart-burning. You
are a diplomat also, You have prov-
ed yourself a much better diplomat
than any other diplomat, So ©play
your diplomacy and relieve this uni-
versity of this atmosphere.

Coming to the other questions, in
order to help the Education Ministry
in the matter of finding a model Act
for the University . . .

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): Mr. Govindan
Nair, you have taken 27 minutes.

S_H'RI M. N. GOVINDAN NAIR:
That is because of interruptions fromr
my friend there.
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THE VICE-CHAIRMAN (SHRI

M. P. BHARGAVA):
minding you,

SHRI M. N. GOVINDAN NAIR:
In order to help the Ministry in for-
mulating a model Act a Committee
was formed., Many eminent persons
were associated with it. The Chair-
man of the University Grants Com-

I am just re-

mission was the Chairman, of this
Committee and most of the other
members are Vice-Chancellors. So

reading through the model Act, I felt
that it was really a model Act suitable
to Vice-Chancellors. They are not to
blame for it because the ones who
have been discharging the responsi-
bilities of Vice-Chancellor will mainly
think in the terms of their problems.
So I find that too much of authority
has been entrusted even in this model
Act to the Vice-Chancellor.

3 p.M.

They have suggested certain good
things also. They said that there
cannot be a rigid constitution for the
University, there should be scope for
innovations and experimentation. So
you can have some broad lines in the
Constitution but nothing more than
that. I was trying to find out whether
that principle was applied, I think
that principle was not applied pro-
perly, Secondly with regard to the
authorities they have suggested that
the very important factor to remem-
ber is that the autonomy of the Uni-
versity has to be maintained and they
have explained how that autonomy is
to be maintained. There they have
said that the main thing is the Aca-
demic Council. So from the sugges-
tions and going through the concrete
suggestions they have made with
regard to the Court with regard to the
Executive Committee, with regard to
the Academic Council, etc. the ten-
dency seems to be to avoid elected
personnel as far as possible and here
jg another educationist who says that
that is the correct thing to be done.
I disagree with that. He says that it
is not democracy, it is ‘meritocracy’
It is not ‘meritocracy.’ it is ‘ageocracy’.
You are speaking about the Dean.
How can he be the Dean of a faculty

A
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unless he has proved himself to be
able? How are you deciding it? Age
decides, seniority decides,

SHRI M. RUTHNASWAMY: Scho-
larship. )

SHRI M. N. GOVINDAN NAIR:
Of course he may have it but there
may be new additions in the colleges
who may have better scholarship, who
may be better educated and who may
be better talenteq but your seniority, -

in the name of experience, is the
major factor that counts. So, do not
say ‘meritocracy’ in every field. It is

not ‘meritocracy’, it is ‘ageocracy’ that
is dominating and that is one of the
problems that are facing the develop-
ment of this country.

SHRI M. RUTHNASWAMY: Age
means experience,

SHRI M. N. GOVINDAN NAIR:
Some experience may not be good
also. Take the field of education. You
speak. about experience. What is your
experience? The experience is of a
period when India was not free, when
your education was much more
modelled on the British system of
educaticn. Now I ask you does any-
body today consider that the British
system of education ig the most exem-
plary one? Your experience or ex-
pertness is based on that British sys-
tem of education, is it not? Are you
in touch with the new problems that
are facing the country to-day? What
is the type of education that this
country needs? Are you aware of it?
When T say that there should be
Court, the Court is the meeting place
where the academic talents and other
talents meet and you have made it

a very wonderful, useful, advisory
body. Good.
SHRI P. N. SAPRU (Uttar Pra-

desh): Ornamental body.

SHRI M. N. GOVINDAN NAIR:
You are a party to it because you
were also in the Joint Select Com-
mittee. (Interruptions.) So what are
the needs of the nation to-day? What

B
’
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is the type of education that is need-
ed? The urgency of the nation gets
reflected in the Court when the Court
gonsists of other elements also. Now
he wants only merit and the merit is
an outmoded merit. So I think there
is some change after the processing
in the Select Committee but still I
feel that amendments should be mov-
ed by some educational experts
whereby the position of the Court is
further strengthened,
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About the Vice-Chanceller, you
spoke about merit. Why all this
authority? It is like a police officer.
Why? A man of real merit will be
respected and obeyed by both the
teachers angd the students. You do
not want all these things— the right
to dismiss, suspend etc. All this is
not necessary and the lack of proper
persons for the Vice-Chancellorship
cannot be made up by your streng-
thening the Bill. You have to foster,
develop and find out and you have to
boldly select the Vice-Chancellor.
Why should you go in for retired
people? Are there no youngsters who
are interested and who are experts in
the matter of education? Why should
the Education Ministry go in special-
ly for retired people, because from
the University the next stage is edu-
cation in the other world? Especially
these outmoded people cannot under-
stand the modern world. That is the
problem. I do not mean to say that
you replace all these men by youngs-
ters but you find out people with
merit. Do not try to strengthen the
Vice-Chancellor with all authority but
find a proper person who can man a
university, who can command res-
pect from both students and teachers.
While you studied I do not think there
was so much authority. The student
had respect for the teachers. The
teachers had respect for the Princi-
pal and the Vice-Chancellor but I
understand that because of the large
number of educational institutions it
is a difficult job to find proper persons
but your way of approach in choosing
the Vice-Chancellors must stop. You
must look for talents among the
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Younger generation and I believe our
country is not so poor and you will
be able to find proper persons if you
bursue that way, instead of making
this Bill a Vice-Chancellor’s Bill

SHRI NAFISUL HASAN (Uttar
Pradesh); Mr. Vice-Chairman, [ wel-
come this Bill. After all the Banaras
Hindu University has worked not in
the normal way for the last six years
and I congratulate the Minister of
Education for having brought forward
this Bill. I have gone through the re-
port of the Joint Select Committee
and I would make my observations on
a few points. There is quite a lot of
controversy over the name of the Uni-
versity. The question is whether the
word ‘Hindu' should be retained or
naot, In my opinion there is a conflict
of sentiment, genuinely held by the
two sides. Similar is the case of the
Aligarh University, There is a sec-
tion of opinion that the word ‘Muslim’
should be dropped but at the same
time there is a section which insists
that it should be retained. I do not
attach very great importance to the
name of an institution. It is the spirit
with which it is worked and the at-
mosphere which prevails there, that is
the chief thing, to be considered. But
sentiments cannot be ignored; we
have got to take them also into con-
sideration. I will just make one sug-
gestion; I do not know if the hon.
Minister and the House will consider
it of any worth, Let us call the
Banaras Hindu University, Madan
Mohan Malaviya University, and the
Aligarh University, Syed Ahmed Khan
University; it will be an ‘honour to
the two universities if the names of
their illustrious founders are associat-
ed with them, and my feeling is that
even if both the words ‘Hindu' and
‘Muslim’ will disappear, it will meet
the sentiments of both sides.

Sir, T will deal with a few points
now, 'The term of the Vice-
Chancellor, according to the Report
of the Select Committee, is to be five
Years and he is to be ineligible for
further appointments. I think, five
years is too long a term for anybody.
Normally it should be three years,
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and if a person is found to be work-
ing satisfactorily, there is no reason
why he should not be eligible for
further appointment.

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): What about
Yyour own term? Is six years also not

too long a term for Rajya Sabha
Membership?
SHRI NAFISUL HASAN: I think,

as Members we are not required to
shoulder the responsibility which a
Vice~-Chancellor of a university has
to shoulder. We cannot also do as
much mischief as a bad Vice-
Chancellor can do in a university.

PANDIT S. S. N. TANKHA (Uttar
Pradesh): Parliament can do a lot of
mischief if it wants to, but I hope it
will not.

SHRI AKBAR ALI XHAN: The
question is: a few people cannot do
mischief but if the majority are mis-
chievous, then it is dangerous,

SHRI NAFISUL HASAN: Now,
Sir, according to clause 12B (1)—

“A person shall be disqualified for
being chosen as, and for being, a
member of any of the authorities of
the University . . .”

T refer to sub-clause 12B (1) (e¢)—

“if he has been convicted by a
court of law of an offence involving
moral turpitude and sentenced in
respect thereof to imprisonment for
not less than six months.”

I think that a person who has been
found guilty ef an offence involving
“ moral turpitude should have no place
in a university whether the sentence
" is one of imprisonment or even of
fine. University is a place where we
have got to see that the students who
join it have a good moral character;
the students look to their teachers as
an exmple to be followed. We may
tolerate persons in other places, but a
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turpitude should have no place what-
soever in a university.

Then there is a provision where-
under the University of Banaras is
authorised to affiliate colleges situat-
ed within a radius of fifteen miles.
Essentially, this University is a resi-
dential university~—I know ‘that a
few colleges situated nearby have al-
ready been affiliated—but it is bound
to lose its character as a residential
university if this affiliation is any
more extended.

SHRI M. RUTHNASWAMY: May
I ask the hon. Member if there can-
not be any number of colleges within
the area of the university, and the
university still remain a residential
university, as is the case in Oxford
and Cambridge?

SHRI NAFISUL HASAN: The
question I raise is one of affiliation;
there may be university colleges

within the area of the university;
within the university campus there
may be different colleges, but they

ought to be maintained by the uni-
versity; here the management is not
with the university; the university
has practically very little control;
only you affiliate it; you send inspec-
tors to make inspection and if you
are satisfied that it has got sufficient
funds and sufficient buildings, you
just affiliate it, but directly the uni-
versity does not control that institu-
tion. That is why I say there may be
university colleges,

Now, Sir, there is gnother very con-
troversial matter regarding the vaca-
tion of office by the Vice-Chancellor
and the Registrar after this Bill, en-
acted into a law, comes into force. 1
have heard my learned friend, Shri
Arora, and some other Members who
think that the Registrar is absolutely in-
competent, that he has been the root
cause of all the trouble that happened
in the university. Now we have got
a provision in article 311 of the Cons-
titution, according to which no Gov-

" person who is found guilty of mora! | ernment servant can be dismissed or
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removed without wan
being given to him to
against the action proposed. I know
that a uyniversity employee is not a
Government servant and therefore,
teachnically article 311 is not appli-
cable to him. But the principle and
the spirit of this article has been ex-
tendeq to pracfically all the institu-
tions, because we are running them on
democratic lines, and even leaving that
aside, there is the principle of natural
justice, which has got to be applied
in every case. Now I do not know
the Registrar and I have no personal
knowledge about him  but if he is as
bad as he is painted, it is always open
to the university authorities to
charge-sheet him and to punish him.
There is no time bar and any action
can be taken even after this Bill is
passed into an Act. But to dispense
with hig services without giving him
an opportunity to meet the charge that
is brought against him is....
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opportunity
show cause

SHRI M. GOVINDA REDDY (My-
sore): There was nothing befcre the
Select Commiittee,

SHRI NAFISUL HASAN: I know
the Select Committee could not go
into the question.

There is another aspect to the ques-
tion. The hon. Minister said that this
is to be done by executive action. I
know that departmental proceedings
are, more or less, quasi-judicial. Find-
ings have to be arrived at on the
materials before the authority, and
then the person is called upon to
show cause against the action which
is proposed to be taken. Now, what
are the functions of Parliament? Par-
liament can only legislate, It cannot
act as an execr-five authority and my
submissiop * chat we will be laying
down -~ .ry bad precedent if we do
thi-  wWe do not allow a person to

-roach upon the rights of others.
The authority which is called upon
or permi‘ted by law to exercise cer-
taln powe~s, that authority alone
should exercise those powers. Here
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the legislature is responsible to the
whole country ang it should not do
any act which may, as I said, be a
very bad precedent. As I have stated,
it is open always and even hereafter,
to charge-sheet the Registrar and
take action against him, But by this
measure to ferminate his services is
not in any way justified.

There is another provision that two
members of the committee which will
recommend the names for appoint-
ment of Vice-Chancellor, are to be
nominated by the Court and not by
the Executive Council, as was the
provision before. I feel this may
create certain difficulties. It has been
said in a Minute of Dissent by certain
hon. Members that there is some-
thing like lobbying, or influence being
brought in the matter of the selection
of these members. I think the mem-
bers of the Court may be more amen-
able to this lobbying than the mem-
bers of the Executive Council. That
is one thing. Secondly, the meeting
of the Court is generally held once a
year and now a meeting of the Court
may have to be called for this very
purpose, if the vacancy occurs short-
ly after a meeting of the Court had
been held. I consider this to be a
change which will involve unneces-
sary expenditure to the University.
There is also no allegation that this
power, as long as it has heen held by
the Executive Council, has not been
properly exercised.

SHRT M. P. SHUKLA: There is no
need even for a Court, if it is a ques-
tion of avoiding expenditure.

(Time bell rings.)

SHRI NAFISUL HASAN: 1 am
just trying to finish in two or three
minutes. There 1is one provision
which says that the membership of
the students’ unions is to be optional.
Such a question arose in the Allgha-
bad University when I happened to be
in Allahabad, My personal feeling is
that the activities of a union in a uni-
versity which consist mostly of con-
ducting meetings and so on, would
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serve to give instruction in the ad-
ministration of democratic institutions
and so I do feel that now that we
are running democratic institutions,
our future generations should have
experience of such things. There was
a question in those days in Allahabad
and the students were insisting—I re-
member that was the time when Shri

K. M. Munshi was the Chancellor and

Governor of Uttar Pradesh—that this
membership should be compulsory.
The students were also insisting that
they alone should have the power to
make their own constitution. But I
had a talk with one of the professors
there and I suggested to him that the
students may be given this right to
make their own constitution, but that
constitution would be subject to the
provisions of the Ordinances, the
Statutes and the University Act. For-
tunately that membership continued to
be compulsory. I am, therefore, of
opinion that this item of instruction
which a student gets from the union
should continue. It may be that
something has to be done by the
authorities to s>~ that the students
conduct their business in the union
within the limits of the rules and
laws of the University.

One word more, Sir, and that is
about indiscipline. On earlier occa-
sions also, much has been said about
indiscipline of students, and always it
is the student who is the person ac-
cused. I am not here to accuse either
the students or the teachers. But my
feeling is that if the students feel
that their teachers and those in
charge of the administration of the
University are really interested in
them, are ready to help them in every
possible way and on every occasion,
that they are prepared to remove all
their legitimate grievances then there
will be no occasion for indiscipline in
the institution. There are other
reasons also. But my impression is
that where the teachers and the uni-
versity authorities look to the in-
terests of the students as their first
duty, and the students realise that,
then there will be absoluiely no oc-
casion for indiscipline, With these

[4 NOV, 1965]

(A

words, I support
you very muchi

SHRI D. THE
desh): Mr, V
congratulate the
ister for having:
for putting an 4
ang for initiatin
In the neetings
mittee, the hon.]
ed himself in sy
came to know ti
mocrat, for whi
our congratulatis

Before I procg
per, I have to
probably I havq
the points raise
colleague, Shri
he said that thg
inaugurating a j
have misunders
really he mean
inauguration of.
casting a reflect
of nearly five d
highly creditab’

[THE DEPUTY
%
The contributior
University to th
lendid. It has i
plane as a nuclt
and on the edi
initiated studies
gy, mechanical’
engineering and
what my hon. {
this, that a new
whiclr is quite
tory of the Bal
ty.  There hi
about the worg
tinent to nOtee;
] had been ins
one who was i
that is, Dr, A
word “Hindu” §
' ligion. It was |
ality that ghe 3§
i in the first Mi
]

s

Bill, 1964 286

s Bill and I thank.

ARI (Uttar Pra-
Chairman, Sir, I
1. Education Min-
ten the initiative
to the Ordinance
1is particular Bill.
the Select Com-
iister has conduct-
a way that we all
he is a perfect de-
also he deserves

to the subject pro-
'ess my fear that
sunderstood one of
y our seniormost
hnaswamy, when
h this Bill we are

era. I hope 1

him, because if
v say that is the
iew era, then ijt is
upon the history
s which has been

k4 4

AIRMAN in the
ir] .
the Banaras Hindu -
ation hag been sp-
ed on the national
of freedom fighters
ional plane it has
mining, metallur-
ineering, electrical
er subjects. I hope
1d meant was only
velopment is there
iificant in the his-
1s Hindu Universi-
been some talk
{indu”. It jis per-
the word “Hindu™
at the instance of
a Hindu by birth,
. Beasant and the
not denote any re-
he sense of nation-
1 was used. Even
» of Dissent, while



Banaras Hindu
University
[Shri D. Thengari.]

‘pleading for omission of the
““Hindu”, they have said:
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word

“It is clear that the founder of
the University, the great Ilate
Madan Mohan Malaviya, used the
word ‘Hindu’ in English version only
to emphasise that it is a national
institution . . .”

Madam, it is in the sense of a nation-
ality and not of a religion that the
word ‘Hinduw’ has been used. We can-
not but take into consideration the
feelings of those donors gnd other pro-
moters of the Banaras Hindu Uni-
versity in the initial stages at whose
instance the word ‘Hindu’ was inser-
ted. I am particularly amazed to find
that those who are condemning the
use of the word ‘Hindu' in this par-
ticular context are quite enthusiastic
in accepting or welcoming the word
‘Indian’ though, as a matter of fact,
the term ‘Indian’ is deriveq from the
word ‘Hindu’ and, therefore, it is
very amazing to fing that while the
original word is rejected its derivatory
form is being welcomed,

This Bill confains more welcome
features than the unwelcome ones. In
the first place, 2 number of super-
fluous posts or ornamental posts have
been done away with, those of Pro-
Chancellor, Chief Rector, etc. Even
the post of Pro-Vice-Chancellor has
been abolished on the plea that it is
almost-co-equal with that of the Vice-
‘Chancellor because of which many
difficulties might be experienced Or
have been experienced in the smooth
functioning of the University. Never-
theless, a new post called Rector has
been created. It is an executive post
to assist the Vice-Chancellor.

Another welcome feature ig the re-
placement of Treasurer by the Finan-
ce Officer. In the very nature of
things, it is necessary that any one
shouldering this particular responsi-
bility should be a whole-time officer.
TFormerly, the Executive Council was
empowereq to nominate members of
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the committee charged with the duty
of recommending a panel of names to
the Visitor for appointment to the
post of Vice-Chancellor. This func-
tion has been assigned to the Court
which is a higher and more repre-
sentative body. This is certainly
more democratic and therefore we
welcome it. Nevertheless, I should
like to suggest that it would have
been more appropriate, had the elec-
tion of the Vice-Chancellor been left
to the Court itself subject to the sub-
sequent approval of the Visitor. The
Standing Committee of thre Academic
Council is a new set-up. There was
much discussion and it was approved
finally. This Bill provides for the
submissiop, of the auditeq accounts {o
the Court insteag of to the Visitor.
This also is g democratic gesture, The
deletion of the original clause 14 is
really a drastic change. As a conse-
quence of this deletion, all colleges
ang educational institutions within a
radius of fifteen miles from the Uni-
versity would be admitteg to the
privileges of the University. I can
quite appreciate the anxiety of our
hon. Education Minister that this de-
letion should not be allowed to vitia-
te the original character of the Uri-
versity. That is understandable but
at the same time there are certain
developments which probably were
not clearly forseen by the founders of
the University or it was not necessary
to foresee these developments during
that period and we cannot quarrel
with the facts. It would be really
anomalous or pidiculous that any col-
lege three or four miles away from
the University area should be allow-
ed to be affiliated to Gorakhpur Uni-
versity. So, instead of quarrelling
with the facts. T think 5 compromise
or discretion was the best thing and
this deletion of clause 14 is perfectly
justified though the anxiety of our
Education Minister is quite under-
standable.

While in the case of every other
officer it has been laig down that he
will continue to hold his office until
hig successor enters upon the offlice,
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in the case of the Vice-Chancellor
and the Registrar, it has been provi-
ded that they shall vacate their offices
on the commencement of this Act
Now, that has been a very contro-
versial point and all that I want to
suggest is that it woulq not be wise
to bracket the Vice-Chancellor and
the Registrar together. The post of
Registrar is mainly executive in
character and, therefore, it should not
be put on the same footing as that of
the Vice-Chancellor. There are cer-
tain contractual obligations and
though we may, for argument’s sake,
concede that a particular person
might have done things detrimental
to the welfare of the University and
his continuance might be detrimental
to an extent, we have also to consider
the fate of other Universities. I think
no competent or talented person
would come forward to accept this
post of Registrar in any University 1n
the country because this bag prece-
dent has been created. A sense of
security is necessary even for talen-
ted persons and, therefore, while try-
ing to do justice according to our own
convictions to the Banaras Hindu
University, we should not do some-
thing which would be detrimental to
the welfare of other Universities n
future.

Clause 5(c) of the Statute provides
for appeal to the Executive Council
against ap order of the Vice-Chan-
cellor imposing the penalty of dis-
missal on an employee of the Univer-
sity, This right of appeal is also a
welcome feature. The power to ap-
point the Librarian has been delega-
ted not fo the Executive Council but
to the Vice-Chancellor as before, The
membership of the Court has been
increased and now it hag a non-
official majority. People were cla-
mouring for it and the Joint Com-
mittee has done justice to the de-
mands of the people. The Regis-
tereq Graduates have been given
more representation gngq the regional
representation in their case has been
done away with. The donors’ repre-
sentation is made more democratic.

[4 NOV. 1965}
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Another point tha¢ wys insisted upon
by the hon. Education Minister was
that the membership of the Stu-
dents’ Union should be voluntary.
Of course, it is quite in keeping with
the freedom of association, with the
principles of democracy and, there-
fore, all votaries of democracy would
welcome this change also.

There are certain points which are
not Quite as welcome as those enume-
rated earlier. There is g possibility
of the power to withdraw degrees,
diplomas, certificates and other aca-
demic distinctions being abuseq and,
therefore, the circumstanceg under
which thig power would be exercised
should also have been specified. In
clause 12(b) (ii), mere imprisonment
for an offence involving moral tur-
pitude should have sufficed because
if it is once accepted that imprison-
ment for any period less than six
monthg will not be a bar, then we
would be defeating considerably the
very purpose of this clause. Anotner
thing that we would have to consider
is, what effect it would have on the
minds of the students if persons un-
dergoing imprisonment for any period
lesgs than six months for moral tur-
pitude are alloweg to continue as
office bearers, There will naturally
be demoralisation. In view of that
fact, this qualification of less than si1x
months should be dropped. In sub-
clause (3) of clause 16B proposed in
clause 17 of the Bill, it is said that
the decision of the Tribunal of Ar-
bitration shall be final and shall not
be questioneq in any court of law.
This is unjust and not in keeping
with the provisions of the Arbitra-
tion Act. The doors of the law courts
should not be shut against the poor
aggrieved teachers. A regular provi-
sion for appeal should be made. In
the case of suspension of teachera.
there is already a provision in the
proposed clause 7C(5) to cope with
emergency conditions. Statute 30(a)
empowers the Vice-Chancellor t2
suspend & teacher though the Execu-
tive Council may have the order sub~
sequently revoked if it so thinks
necessary, Now this is wrong. The
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“power 10 suspend g teacher must vest

in the appointing authority, that is,
thre Executive Council. The teacher
‘must be given a reasonable opportu-
nity to explain his case before any
-action is taken -against him. If in
-any case the Executive Council sub-
sequently revokes the suspension
order it would certainly have an ad-
~verse effect on the prestige and dig-
nity of the Vice-Chancellor.

~ This Bill also ignores the needs of
employees other than teachers. They
-also need some protection against the
whims and caprices of the authorities.

Now, Statute No. 59 deals with the
problem of students’ discipline. It
-vests in the Vice-Chancellor unlimi-
ted autocratic power. Even accord-
ing to eminent educationists the Vice-
Chancellor should not have autocra-
tic power for in this field as in every
other field of gctivity the principle
holds good that power corrupts and
"absolute power corrupts absolutely.
‘Statute No. 59 confers such absolute
powers on the Vice-Chancellor. 1t
‘must be borne in mind that it is not
the controlling authority but the ste:-
ling merit and character of the Vice-
“Chancellor that really moulds the
‘faing of the students. Eyen in our
-ancient gurukuls instruction through
word of mouth was considered to be
secondary and that through the lite
lived primary.

'

> There was also discussion about the
right of the Rector. A regular pro-
vision should be made to ensure the
presence of the Rector in the meeting
of the Executive Council. Though he
is not an ex-officio Member of the
Executive Council ang therefore not
entitled to vote he shoulg be given
the right to participate in its deli-
berations so as to extend the benefit
of his knowledge to the Executive
"Council.

These are some of the suggestions
that I should like to make in this
context. There was one more discus-
sion about which I am not going Lo
-say one way or the other but I would

L RAJYA SABHA ]
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just suggest about the tenure of the
Vice-Chancellor whether it should b=
five years without eligibility for fur-
ther election or it should be three
years with eligibility for further elec-
tion, that I personally feel—though
I may not press the point—that a
tenure of three years with eiglibility
for re-election at least once would
be mere appropriate. .

Thank you.

= YRR AN (TETAre)
Ioawrafa wEEaT, S Ty ey
dfsg aza Wiga WFET S 1 arfag
7g afrEfedr & 1 3 Ffafed aq
1915 ¥ Tarfag g oY | TS F@EY
FOF 50 a9 g T | I 50 a§f F
qug 5 T, 3fFar agq v, swran
T AT, gH AATH &, AR T Y
g w1 f=ri & o &% gat, g
713W |y a5 | 7% 97 § 3q faagw
#1 3@AT g a1 agr 1S & w1, 77T T,
sHY glaa feard & ok #1€ = a1
ag T faard @ 1 50 At § 97 ¥
Feat § f& fa=re smate Aix oy
Fa@ T, A IEE S 7S a1 f@rd
A/ | & mrar wat ar fw w9 wifa-
FRY AT LAH QA

gATLY farery orrett 50 A6 & wQAT
% alg agr Io AT @y g S o
F QTR A oy Y | AR g § W
atq ¥7 fx OF a3 a3 fEm  fodme
Fadt & 1T g o qw Ff Fiferwrdy
FTer, Tam F1E WA 9 Tqq
qgl @ ot fagd fe e dwoax
F1% wgz gar, et atg &1 i 9
farer 3 = avaraw ¥ ofida a0
axeg 8% FaT FgT fF FE CwWC, FE
‘g catgr’ & fgar A AgT wEATH
T2 ZAT &Y, TaT AT AL AT T !
MT F 7E a W F D q9A g
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st #fE wSt gW dHER @2 A
N7 FQAE | § 98 qow et § 5
T 1915 ¥ AT FS AT F AT
va aaq afz ferg afafad am <
T Ft gax for F1E @y gwEETy w@
g # FEY Fg FAT | UL G THT
At werART Aied S #7 U7 SEw
fa¥ adr off % Jur fe Ay W 9
ot 7T, 9g waq a7 § v “feg
Jwfeasy’ =7 awg ¥ ag A9 T@T 7
g 3G9 5 7o fedmed w1 am foar
AR Od F 9rg 7, #go fedred Y
wg W E | 798 Fg7 & fav wgmam
T ST Fr oA g off f gaer
arg et favafaee s, afea
ufFde o) Fo feg W o g
Agafasy & 98 T T99 ¥ TaF AT
F FITw WFdm At F# g8 A
Iq FI7 AT AT 9T M g Ay A7
2 fF ot Wt 9w ferg Fuwfasw
F1 ma7 foaad fag ¥ & oY Famg
¥ 7g atg awifedt & ot g€, adran
A IFfte o far ot & qATR A Ag At
Fet AT g7 AT A F 7g Fg
T g ag fgrg wen faama Sfsd
g wtaa § T ferg o ga=wwta
Ay fergea™ & waar § 937 &7
HF FIAS A T § HIT go Ay Ig A
AT HAT a8t A T IgAr B
%7 wqma fFar &, ag sfvg sor afie &
AT gAY @ AR AW Frfezggaq
7 gygafon 1 @ | {5 & 05 ==&
T aFar fx Fat Sexg € sq faeg
g &1, N oA wee § st
a7 & foramh & gEwT & ot o
F et ¥ gEaa | gafey ¥d A
Tt 7€y & o wiq 37 farg weg wy awt
¥ frete Aifer 1 o firg oA WY
afy frast &y oy ey 5 g
qfoon® v 21 w@T & ' e qEy
gy forg afmafed § sg 2w d 2
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g1 & wgw fE oty g 3w ¥
TATET T FRT g HIT g€ new &
faa am atfa ¥ syr @ & 1 37
quesatfasar fgrgeam & gadr agad
aF sl TE g f5 F1E quFr ool @
FAAT FTEAT & O T 9 g7 Fav |
HTqw gAT Er0 fF gq 3w 7 wTags
FTAST &, FTIET FTS &, AT FTA &,
fHfeTmd F199 2 wAIT™ FET 8,
wEEl S 2 AR FES &,
ddg FAw g, e FTAS g, wq
Fas g, AT A ww gy oF
SIfqat & A9 9T FAT § | W TH
fipax 7 o & qur 5 Far @
“grgHaa’ FY sgteam & @A, Y
AL ARE I CLul CIE IO C |
f feegmt #t srrfaadt w1y wiw iy oAifory
HIT AIIHY TqT 9 Jran . for “gregm-
W' FAT § 1 gg q<g ag Wfqaraw
forat dearg &, 7% g aHICAY WA
¥ 9 G E faara@ic #1 meg &
T 78 99 W@ & | zafadr fog @t
e fggsmsramw g NfFs 2wy
AT #1908, a #wgw @y Tai
7 fata a1 =thed 1 oo sq fewg
Ffrafady faqr & st SEwr @ W g
Iq ITWT W | ASEHT ¥ WAAT FY
WG ¥, §F Fo99 & WAGT F G §
foe & 7y guzar f& aw ¥ ¥ g
fgrg weg wET ST

oot foey W 3 w7 5 AT
27 &, #fg 19 A gw g gar ar gt &
a9 7S A @ Y | gH Ay wEy 2
fF gatwr w1 arfeeara #1 s w9
TSI FT ST AGT § | T qlearey
W, T7as A sfeat, Fg ek & fw
ag fgg Afcam T 3\ T ag &
Zony Nt F FerTl F FTW0 Ryl
AT F @E wd dar @ o g
T ag T4 g9 [T TET FT GFF |
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[#r T3 g=aT ATIEO]
afed 5w ag gew & fr o= 78 o
T F9 § 78 war, ag fgqwtr g
&, TUFTE &, A IT we FT WAW

T O T w1y | gwfag & swgan
Fe f ag weg agi A A 1

Fo agt g #g1 ™ 5 gfrafadr
T AR A=y T@T 91T Fuif®
‘fava’ wer ‘gfvafedl’ & qer A<
g g1 & K fmw A, 9vg
# ag aar § B i ¥
‘g free@ W Fgd weeT &
AR § St §9 99T G9H aFAT §
agug & fr favafgaem w1 o &
favg «1 @w faamil w1 =0
wgi famm v faed @@d Sy &
gl IR AT §, ¥ AT g |
Igin gffad’ & ‘fava’ me &
drear Wl | § FEar g fr owew
fomfaam sk s” #  ‘afred’
gk ‘gfrafedy’ | ogar gepa e
qraT  9ifgy #WX e §  Efew
mee | g AR fger &1 g
gast F g gwar &, T f5oamw &
fau st & g% wee & | & @
g g0 f& ‘fig wew & wuw
frerfog  #iX SEEr wE X aiE
A AW T gfEfedr & @Al
gy & @ g famafaamew o
st fawafoaes w@ wsa § 1 &
d AW 9w FT qg W FFEW—AY
ggsr ot g VT ft AR 5g W §—
fF aarm gfmEfadr w1 wgm@
e o X a9 Ry s 9w
SN T IfEtadl #1 g W, TF
ARW IfAatadl A W " #7 |
AT, WECWEY JEr AFW gu
g | g AR TF SOF g qar
# wrar § S w=er g At ww
g w7 &, s fw AT W 7 %,
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ft & oz g, 5 o= &
q ¥ AWET ST OFT A ogE
fear S | 3@ wER wET NI
sMx § f5 dfeq  sEmEwm™
& amy uxs gfmafadt fawew
g, T8 WS qI | Ag gfA-
afqdr #gf % SAEW™ S §7
gy ERi. SR FwrEwl w1 Hir
FFE g § A& wAan faeg uw
g ST § 5 sgt o s
gfrafedl #1 a9 §, a8 I a9 §
f& wadta ot g@ aftafedt & fag
far W@ WX AEE ST A moey
A S} W T A FE qh
g9 wiw ot Tg < wfm @
gfrafedr &1 Fgm ¥, T@wr mad
®T W ¥ @S | g@fAw agd weer
gl 5 gw 39 gfmafedr & #=71-
a1 qfeq wew Wga wreET S #57
g 2 1 fegwm § s w9y
qgT A TN @I §, F qA AT
g oz wF T R W

ﬂ)%'wﬁﬂ

gfafedr o1 2, ag @ "wEw
St #T W g 1 W FE Fw

gfafedl # a1 g, T€ g Fgar
& #IR 9 IqATET Gr g gL I+
F @ TE FOAET wwr g fF oag
qfeq wreeg S F1 wfa &, S
& @ ger fam g

St ARGT AT FAW T T
T w| T g

st YWY ArEw AW @y H
aigm 5 @ wgeAr dfew W=
wWigw A@EE a3 fgar s
feg wee fagrar & oI gt fama-
faeerr #gr sa (| fgg wex faprawr
¥ ‘gfew awm @t qfew gdateE
¥ fage smam sifs w0 Jefar
FHfadr § w19 § SRR W@ HIA
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g o & e freat awq § foed
A SEE AR FL qR | qH
T Swire § v afem gdEted
¥ oam ¥ Wt ‘Afew wem faww
Sieui

ZgF T OF 17 7 A FgAr
qTEm | 9g 48 - e
g—weram qfsq amEd ST ¥ AT
gy Su gy & g ¥ oamd,
feet & 3 7gd a5 W T | TN
#1 78, 3 WRY ¥ AR At 9w
¥ g g gum fr fe fEe
T fegeama & W AT
ar 50 93X * I &1 FAT A I, I
Ffaastd 98 ar Frwg 6 F9r
gatadr ¥ foer &1 wvenw fgey
g gy § fF oF T @
ol geae ¥ faey & sy g9
# 2, ey ¥@R § #Am F g,
qMEX AT qF WG GgAN aTr g |
Gft g § afs o ar fggena
¥ fou oF FT giEed @9
FQ & Wi o fegam & W
fet & wreaw § ®r@AT @Y &,
F gl s gy AR " W
wegga F%, a1 48 TF WG IA-
afgdr g sy & Mk &g dfsa
AT Y F §F § 997 SRS
AR R O St L s U R
fF o9 E—AE "ET ST A
g g, & 9 Yy FEn—
f& @ giafedr & @1 foaw #7
wregy g &1 |

st wgdl swarw e ey
qgT @ TGN FTOATEAH g1
2!

sft JxwteIT AW ¢ § S
LAY qgT & | qQwT FT AleAw W
787 RS.—S5.
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@ e, g frer @ sat g
#AST ¥ 1 g @t faFew & AN
weE faam g & 1 W Fm FE
99 ™ avg ¥ fawdw T #T
M Az g @ AT fr aR 3w &
fore us a7 mEw gATatadr aarE o o
Rl aF fmem #1 gt g, 4L IWw
F AW FET 93T UE, TLOF IR
o, ) g& M § gg " ifear
gfratedr a7 awdt & 3 fqar
TR w1 AR Ffen Je JEr s
faa s Sfemr gfmafadt @aat
& #R wREm @
e & gg o gm fw wgEe
WA ST OFT TEE AT FIE AT
CEAE A s R O C - R B C 1
gAatady § foem w1 wemwm fg=
g, ey ¥ g &t e g &
g agi w9 YFR FreErr grod

R F@ @A BET AR I
g | geifs sar & fuasa fFm,
7o Ifdt aF Im fawas ¥ §
gl | foer womelt Y guTe A< {
FAT AT WY &A@ AW FR )
FIE FIfAFT qEEAT g aret qdY
g ) gwifs g ||y & 5
faaw gak fagm &, foem & dfsw
g 9 wufaw foem somet § Qw
Ay & dFrfoop w73 ¥ oA
grE wfaEd g3 gma fara
TUTET § g1 A€ 9T § | o g
oS § FUT A AET S ATy 2o
ot feafs # & @ Fg aFvar g ?
# oF wrget wrer § 1 fay e
&, 3 serrgf A€t R, S frenfrwrdy
& T AreviaTE A ArAd qE; @y |
ar fec w8 oy ?

(Time bell rings)
Five minutes left. 1 started at...

== )
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THE DEPUTY CHAIRMAN:

minutes more.

SHRI DEOKINANDAN NARAYAN:
I am to speak.
Please give me some three or four
I have

For fifteen minutes

minutes. I shall just finish.
finished practically.

W ¥ oE Faw g o5 () fae
¥ wgr o g 5 gfrafer &
FT F AT GHPIET F7 AT
g fF agag &t g3 foll, s,
gfefpde amg T qFa g 1 g @
UF Az #1 qrax g1 M o
sg zasr feut faw g, fecmr famr
A, qF TS BT HT TAT AT HIT
HIY SN FT7 A, q81 GFA F AR
AR T L AT G AR . .

SHRI P. N. SAPRU: You
remain worthy of the same,

SHRI DEOKINANDAN NARAYAN:
This is expected,

SHRI P. N. SAPRU: These are the
words which every Vice-Chancellor

uses when the degree is conferred.

St W@FATER TN : K AATE,
g AT HAT 3F g, I qq a8
Ffrafadt B FT I oM § AR
T ¥ A IANT § G Srar g ar
fog 9@ & SEFr qEATW g EAY § AT
T FL GHA § AT TR J 9959 § |
AR 9T 15 qq A9 R F fgars
FLAT AR & JT ITFT FAT | AT
I1fgq Ig*! FIFT A7 ALY | I FIH
arFR T § #R, gaw FL )
faer 3 FgATy T FIEAC AT
FEG-HGAL a1 I 7417 F1 i §
§ T T FH AT HOO AT AL @@ F
g 3rF g NI |
4 p.M.

SHRI P. N. SAPRU: May I inter-

vene to explain that when the Uni- i
versity decides to take action against |

[ RAJYA SABHA]

I am
keeping the time here. You have two

shall
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a person for misconduct, it will neces-
sarily call upon him to explain his
conduct? That is assumed,

SHRI DEOKINANDAN NARAYAN:
That may be assumed, but who knows
whether it will be done.

A AT & I 3F AET & | T FY
agt & faarer &7 ey Fqifs gg 9
giqafedt & aw s ag awie § 9g=
STET & 39 THIS &7 g, 9T F7 foren-
g saR e s ARFTA
FWE T |

59 & % AT g A A
2 1 § 78 gua At fw @ W -
T A ©: 7w ¥ IR e g
£ AT & ST & #E W
s & R A1 o Fued § 937 @9
g & fau ofadw 7 g9 F s
FET T T 31 ST @ AT B AR F
fo ufqdw & o a¥ aga Tar
AT §, a8 AY AT WAT g RE H |
at fex et wAfes T & FrOr
ST qAT griT & a9 gAT BT g7 T qST
g, AT FT qEAT AT wAfqEFAT FY
qZAT Y OF ST AT ER0r 1 AT A
FvaTs & FHAwAT HI AGT TEATAT AMRQ
srifewar ot g€ @ s feaw & qEw
Tifgd o % 7EA, A a1 15w
FT I1q TG AT ey | F 7 @ E
5 frawr wfos e & f@
g g3 &1 ag fedt wrers Har faenfagt
F A WA | aEar |

dfeqr 3aq™® grax ARWW @7
®: WEIA FY o7 gL HAFEH & O /7 a7
7EY &, QAT agi g SIgt wIw T IegE
¥ far @S @A

ot AWATTA AW ¢ K ¥ AL
7g W F o afiyadl, awdy ar
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15 feq &1 a=r o g ar fawr A
Tifed

SHRI P. N. SAPRU: But there is
one other theory....

301

SHRI DEOKINANDAN NARAYAN:
My time will be over, let me finish.

THE DEPUTY CHAIRMAN: Your
time is really over. You wind up
now.

ot 3AEVTTT TRV . T TG
St & @A W g 9 a9 g %
gfafadt s earfya gd ot @@ wweR
ag o fw gary gfvafad or Wssa=w
gfrafedt  ghft =ifs Waswa
gfrafaet & fuenfagt &7 MK s
faar o g=ar 8, 99 & Ar=x fa== #5y
T Y 5317 f7aT 7 qFar § 9 aEY
& w1 & faarfaay & o €l fear s
gxar | frat gfaatedt § ¥ @ g A
I TET T@Al A Fife S dvw
¥, gfafen § @y & 3 agf 1 agfeomd
qUY & 9 15 7T AT 10 7T §E & F1ore
F AEY a1 Fany | g Ay I w9 agfaad
fredt @ A R 39 F) agfaan
F7 g1 TG ITH g W g,
Qe HAT 1% Ag) @l | gC glad
# Wadwer gfrafadt art smarwaswar
g frendt o firas o 99g <€ 78
qgT AEAWF ¢

THE DEPUTY CHAIRMAN: That
will do.

SHRI DEOKINANDAN NARAYAN:
All right. Thank you.

PROF. B. N. PRASAD: Madam
Deputy Chairman, I thaak you for
allowing me to make some observa-
tions on the Report of the Joint Select
Committee as it has come out, I must
say that the Joint Select Committee
has done & tremendous amount of

[4 NOV. 1965 ]
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work, It consisted of no less than 45
persons and it held 13 prolonged sit-
tings. Very many problems were dis-
cussed and discussed very thoroughly.
The whole atmosphere was a very
democratic one. I must express my
deep appreciation and gratefulness to
the hon. Minlister of Education who
showed there a perfect spirit of demo-
cracy, There were certain items on
which the Committee did not agree
with him, but still the Education
Minjster allowed the Committee to
have its way and got its decision re-
corded. I am further glad that in
spite of the fact that there were cer-
tain points with which he did not
agree, he has not come out with any

minute of dissent. Therefore, I
congratulate the hon. Minister of
Education.

The reason why so much amount of
work was done by this Committee and
s0 much time was taken by it is that
it concerned a university which was
supposed at its time to be perhaps the
greatest university of the country. As
a matter of fact possibly no other
university has made so much contri-
bution to national matters, academic
matters and technological matters as
the Banaras University has done. It
was a university which was founded
by the efforts of Pandit Madan Mohan
Malaviya. It was a university which
established that famous College of
technology and institutions of various
types. Its graduates have spread all
over India, and they render conspi-
cuous service to the Motherland, I
remember parti-cularly the part that
was played by the graduates of the
Banaras University during the year
1942, I 'myself was present there, I
was associated with the university in
a very intimate capacity, This being
the past history of the university how
wag it that the university had so much
deteriorated that Ordinances had to
be passed to govern its proceedings?
Wel], it is all well known that after
the vice-Chancellorship of Pandit
Madan Mohap Malaviya. Dr. Radha-
krishnan and Acharya Narendra Dev,
somehow I should say, the university
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began to deteriorate so much so that '

it is known to everyone what steps
were taken by the Government of
India to try to set it right.

SHRI AKBAR ALI KHAN: It is
only for the last seven years.

PROF. B, N. PRASAD: TUnfortu-
nately the more the Government of
India, tried, I personally feel, the more
its condition went on deteriorating
and that is how after a delay of so
many years this Mill has been brought
forward.

The Bill has made an all-round im-
provement on the previous constitu-
tion of the university. Of course there
may be certain aspects with which
some persons may not agree, but that
is only natural. Taking the broader.
aspects into consideration we find
that there is g good deal of improve-
ment, and if we compare the present
recommended constitution of the uni-
versity with those of the other exist-
ing universities, I have no hesitation
to say that this recommended consti-
tution is very much superior to all of
them,

A number of previous speakers have
dwelt upon the various aspects of the
recommendations. Since there is not
much time to deal with all these
matters, I would confine myself to
some of the notes that have come out
as minutes of dissent, If T  classify
these various types of minutes of dis-
sent, T find that the greatest amount
of consideration which has been given
in these minutes of dissent relates to
the name of the Banaras Hindu Uni-
versity and, secondly, the proposed
terms of services of the Vice-Chancel-
Ior and the Registrar. As has been
generally agreed or generally believ-
ed the condition of the university
during the past seven years has very
much deteriorated and as has been
remdrked by a  previous speaker
during this period the persons res-
ponsible gr supposed to be responsible
have been as Vice-Chancellor and
the Registrar. In certain minutes of
dissent I find that the things as passed
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correctly stated. For example, when
suggestions were put forward that
the services of the present Vice-
Chancellor and the Registrar should
be terminated, the reason that was
given in the Joint Select Committee
was that since these two officers had
been mostly responsible for the work-
ing of the University during the last
seven years, when the University
came under a new constitution it
should start with a clean slate. If
these persons were allowed to
continue even alter the »~ew constitu-
tion came into being, it was quite
likely that they might be able at least
to bring into practice some of the
practices that they had follewed in
the past. That was the main reason
on account of which the Joint Select
Committee recommended this pro-
vision.

Madam, I may be pardoned for
speaking on some of the minutes of
dissent. For example, Shri Jairamsas
Daulatram writes—

“The proposal that the Vice-
Chancellor holding office now should
vacate office was passed on the
ground that he was nearing the end
of his tenure and it would be better
if the new Vice-Chancellor has a
clean slate to write upon .. .”

This was not the reason given, the
reason given was that a new person
should take charge, not the present
Vice-Chancellor whose services were
being terminated.

Then I find that a lot of emphasis
has been laid by a number of writers
and even speakers that it would be
against matural justice to terminate
the services of the present Registrar.
I want to make it clear that I per-
sonally do not say one way or the
other, But facts must be faced as
they stand. Here as you will find
or as we have come to know, a
tremendous amount of force has been
marshalled, and I know that some of
the persons who had voted on one
side have written minutes of dissent
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against it. Now, there are certain

facts which are printed in this Report,
which are not supported by actual
facts. I find myself 1 a very em-
barrassing situation when I come to
take up the case of the minute of
dissent written by no less a person
than the worthy Chairman of the
Joint Select Committee. 1 personally
feel that it would have been much
better if he had desisted from writing
@ Note of this type. But when 1
«<ome to the actual wording of the
Note, I have to point out a worse
state of affairs. For example, he
rthinks that it was on the spur of the
moment that a decision like that was
.suddenly made. The fact, Madam, is
that when this recommendation came
up before the Joint Select Committee,
voting was taken and I must say, if I
may be permitted to divulge, that even
the hon. Minister of Education voted
against it. (Interruptions.) 1 say it,
I have taken the Chairman’s permis-
sion, )

THE DEPUTY CHAIRMAN: Better
you deal with the Bill as it has
emerged from the Joint Select Com-
mittee,

PROF, B. N. PRASAD: 1 just with-
draw that thing. 1 can proceed now.

SHRI M. N. GOVINDAN NAIR:
State the facts and then withdraw.

PROF. B. N, PRASAD: Let me pro-
ceed with my speech. Voting was
asked to be takep again . . . . .

THE DFPUTY CHAIRMAN: You
are narrating what happened in the
Joint Select Committee.

PROF. B. N. PRASAD: 1 am just
going to challenge the statement that
it was done on the spur of the
moment; that is why I have got to
state the facts. Then, voting was
taken again, again with the same
result. The next day it was brought
up again, voting was taken again

with the same result. Can you say
that a decision arrived at in this
manner could be said to have been
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of the moment?

taken on the spur
That is the point.

SHRI AKBAR AL] KHAN: Was 1t
voted upon three times?

PROF. B. N. PRASAD: Yes.
AN HON. MEMBER: No, no.

PROF. M. B. LAL: Only one meet-
ing, not two meetings?

PROF. B. N. PRASAD: It was
brought up the next day; voting was
held again. This was done. You say
that I should 10t divulge the name,
otherwise I would name the person
now.

SHRI AKBAR ALI KHAN: If {wo
professors disagree, what about poor
illiterates?

PROF, B. N. PRASAD: It is a
healthy sign that professors should
disagree. But let me proceed.

SHRI CHANDRA SHEKHAR (Uttar
Pradesh): Professors can do every-
thing. They can bring out a Note of
Dissent even as Chairmen. This can
be doie only by a professor, not by
an ordinary man.

PROF. B. N. PRASAD: You have
all been brought up by professors.

S8HRI P. N. SAPRU: I strongly
object to the remarks which my hon.
friend has made, the insinuation
which he has made about Dr. Wadia.
He 1s one of the most . . . .

SHRI CHANDRA SHEKHAR: What
is the insinuation?

SHRI P. N. SAPRU: He said that it
can only be done by a professor.

SHRI M. P. SHUKLA. Because he
is a very learned person.

THE DEPUTY CHAIRMAN: 1 do
not think that he meant it that way.
1 do not think that he has cast any
slur on the professor. Was it your
contention
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SHRI CHANDRA SHEKHAR:
Madam Deputy Chairman, I did not
cast any aspersion but I take serious
objection that the Chairman of the
Select Committee should give a note
of dissent, This is the .
SHRI M. P. SHUKLA:
resigning. )

SHRI CHANDRA SHEKHAR: With-
out resigning the Chairmanship. I
have every right to say this. This is
the tradition that can be established
by a Professor who is too much con-
fident of hig ability.

THE DEPUTY CHAIRMAN: Now,
Mr. Chandra Shekhar .

Without

PROF. B. N. PRASAD: My only
suggestion is that he should not
generalise about professors, Well, let

me proceed.

THE DEPUTY CHAIRMAN: Pro-
ceed on the Bill,

PROF. B. N. PRASAD: It is just
a small thing. And I am afraid. when
I proceed further and when I speak
out the truth, my hon, friend

THE DEPUTY CHAIRMAN: Are
you going to deal only with the notes
of dissent? Please come to the Bill. ~

PROF. B. N. PRASAD:
point out a very . ..

THE DEPUTY CHAIRMAN: You
have very limited time.

I have to

PROF. B. N. PRASAD: I know
but they should not take away my
time.

Now, here I find it stated: “That
the case of the Registrar stands on
a different footing altogether. He
is after all a subordinate officer who
carried out the policies laid dowa by
the Vice-Chancellor and the Execu-
tive Council.” On this, I may
only say that the hon. Minister of
Education has been receiviing some
correspondence from the Vice-Chan-
cellor of the Banaras University re-
garding this matter whether the poli-
cies laid down were or were not
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being carried out and I believe, if
there is no objection, the hon. Minfis—
ter of Education would take the
House into confidence regarding the
purport of the letter or the contents
of the communications,

Then the most serious objection I
raise is that the name of our Pre-
sident, Dr. Radhakrishnan, has been
brought in. (Interruptions) Please
allow me to say this., I know my
responsibility when I am speaking
like this. (Interruptions) It is
written here: “That the present Re-
gistrar has discharged his duties
quite satisfactorily has been borne
out by the opinions ahout his work
expressed by successive Vice-Chan-
cellors from the time when Dr.
Radhakrishnan was Vice-Chancellor.”

SHRI P. N. SAPRU: What is
wrong there?
PROF. B. N. PRASAD: It is my

duty to say it and it is your duty to
resent it. :

(Interruptions)
Let me proceed, Madam. I am in
possession of the House., I was on

the Executive Council at that time
when Dr. Radhakrishnan was the
Vice-Chancellor. During the Vice-
Chancellorship of Dr. Radhakrishnan
this gentleman was not appointed as
Registrar, he was not the Registrar.
(Interruptions) Here is the expres-
sion, you can read the expression for
yourself. - I appeal to the Leader of
the House that if this statement is
not correct, a statement of this type
dragging the name of the President
should be sponged out from this. It
is a very serious matter, The way
in which the name of the President
has been drawn like this creates an
impression that the gentleman en-
joyed the support of the President
himself. The practice was that he
was appointed Registrar . .

THE DEPUTY CHAIRMAN: Please
discuss the Bill. Why are you going
into the Minute of Dissent?
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SHRI M. P. SHUKLA: May I rise
on a point of order? The statement
of facts mentioned in the minute of
dissent of the Chairman of the Select
Committee is wrong on the fact itself.
So it is a misstatement. The name of
the President should not be brought
in the proceedings. I propose that
it shouid be deleted from the pro-
ceedings.
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PROF, M. B. LAL: Madam, I may
point out to you that the present Re-
gistrar was appointed Deputy Regis-
trar when Sir Radhakrishnan was
the Vice-Chancellor of the
Hindu University. Here the refer~
ence is to Dr. Radhakrishnan, the
Vice-Chancellor, and not Dr. Radha-
krishnan, the President of India.

PROF. B. N. PRASAD; Madam,
you cannot separate the two. We
know that Dr. Radhakrishnan is our
President. Bringing in the name of
the President gives an undesirable
trend to the whole thing.

THE DEPUTY CHAIRMAN: I do
not think it gives a meaning that you
want to give it.

PROF. B. N. PRASAD: The lan-
guage is there. The expression is
there. Anybody can read it.

SHRI AKBAR ALI KHAN: Pro-
fessor Sahib, the fact is also disputed.
They say that he was appointed De-
puty Registrar.

PROF. B. N. PRASAD: No. He
was neither appointed as Registrar
nor as Deputy Registrar.

PROF. M. B. LAL: He was ap-
pointed Deputy Registrar when Sir
Radhakrishnan was the Vice-Chan-
cellor of the Banaras Hindu Univer-
sity.

PROF. B. N. PRASAD: We leave
it to the hon’ble Minister of Educa-
tion to find out from the records.

SHRI M. C. CHAGLA: Since, we
are discussing more the Registrar of
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the University than the Bill, that
shows how we are dragging in per-
sonaliues when it is not necessary to
do so.

THE DEPUTY CHAIRMAN: That
is what I have been pointing out.

Please come to the proper provisions
of the Bill now.

SHRI M. N. GOVINDAN NAIR:
It is because of the confusions creat-
ed in this'House by your Registrar.

PROF. B. N. PRASAD:

I proceed
further.

I only wanted to show . ..

SHRI M. P. SHUKLA; If any
proof is needed about the competence
of the Registrar as a cliquish man,
It is because of the confusions creat-
sent coming from no less a person
ithan the Chairman of the Joint
Select Committee himself.

SHRI P. N. SAPRU: Madam, I
take strong exception to the remarks

of my esteemed friend, Mr.
Shukla . .

THE DEPUTY CHAIRMAN: What
did he say?

SHRI P. N. SAPRU: That no less
a person than the Chairman wrote
like this as if the Chairman has no
means to know, has no judgment of
his own.

PROF. B. N. PRASAD: Madam, I
am not allowed to have my say.

SHRI P. N. SAPRU: I have yet
to know a man of Dr. Wadia’s integ-
rity.

SHRI CHANDRA SHEKHAR: You
have your view. Mr. Shukla has his
own view. How can you change his
views?

THE DEPUTY CHAIRMAN: Your
time is up.
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PROF. B. N. PRASAD: I will take ]
two minutes.
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THE DEPUTY CHAIRMAN: Yes,
please conclude and do not deal with

personalities. Speak on the provi-
sions of the Bill.

PROF. B. N. PRASAD: I just
brought these points before the
House to show that possibly a

minute of dissent of the type I have
analysed is not conducive to a healthy
discussion in the Houses of Parlia-
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ment.

I come to the second topic.

THE DEPUTY CHAIRMAN: What?

PROF. B. N. PRASAD: Just pass-
ing remarks to a few other topics.

THE DEPUTY CHAIRMAN: You
have only two minutes left.
PROF. B. N. PRASAD: Several

suggestions have been made regard-
ing the change of the name of the
Banaras Hindu University. The two
names existed even from the time of
Pandit Madan Mohan Malaviya. In
Hindi he writes Kashi Viswavidyalaya
and in English Banaras Hindu Uni-
versity. If there be a general feel-
ing that the removal of the word
“Hindu” and, similarly, the remoaval
of the word “Muslim” from the Ali-
garh Muslim University would be
conducive to better state of affairs,
I personally would have no objection.
But I want to make it clear that the
word “Viswavidyalaya” is a more
suited word. “Mahavidyalaya” means
only a big school or college, whereas
“Viswavidyalaya” means a Univer-
sity. So if the general decision be
in favour of this, why not keep the
name as given by Pandit Madan
Mohan Malaviya himself?

SHRI AKBAR ALI KHAN: On
this question you and Dr. Tara Chand
differ.

PROF. B. N. PRASAD: To differ

is a healthy sign.
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As regards students organisation,
a recommendation has been made
that the membership of the Union
must be voluntarv I submit that
this 1s one of the healthiest recom-
mendations of the Joint Select Com-
mittee. My friend here . ..

SHRI CHANDRA SHEKHAR: No,
no.

PROF. B. N. PRASAD: Well, he
was in the Allahabad Unwversity, a
very important member of the Union.
And my friend also has advocated
the refention of {hat ‘hing.

SHRI AKBAR ALI KHAN: He
must have worried you a lot.

PROF. B. N. PRASAD: 1 must say
that these days generally the stu-

dents who are very active in Unions
try to somehow dominate or some-
time overawe the authorities with the
usual strikes etc. (Time bell rings)
Since as you say I have not much
time, I would only say that this is a
very healthy recommendation and
that must be accepted. With these
few observations I support that the

Bill as it has come out from the
Joint Select Committee should be
passed by this House.

THE DEPUTY CHAIRMAN: Dr.
Sapru, for a change.

SHRI P. N. SAPRU (Uttar Pra-

desh): Madam Depufy Chairman,
first I would like to congratulate Mr.
Chagla for the spirit of accommoda-
tion that he displayed as the Minis-
ter of Education in piloting this Bill
through the Joint Select Committee.
May I also say that I would like to
pay 2 tribute to the great industry
and efficiency with which the pro-~
ceedings of the Committee were con-
ducted by one of the most revered
Members of this House, one of the
most eminent educationists of
this  House, Dr. Wadia. 1
am sorry that an attack should have
been launched about him by one whor

|
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never achieved the distinction which
Dr. Wadia has achieved in the world
of scholarship or education. I am re-
ferring to Dr. B. N. Prasad.
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SHRI CHANDRA SHEKHAR: On
a point of order, Madam Deputy
Chairman, This is quite unparlia-
mentary. This remark of Dr. Sapru
should be deleted. He has no right
to point out towards 5 Member of this
House. This is quite unparliamentary
and howsoever senior Member he
may be, we take serious exception to
this behaviour of Dr. Sapru. He
cannot point out towards any Member
of the House; he has no authority.
It is a disgrace to the whole House.

THE DEPUTY CHAIRMAN: Dr.
Sapru, you should not caste aspersion
on any Member of the House.

SHRI P. N. SAPRU: 1 have not
said that Dr. B. N. Prasad . . .

PROF. B. N. PRASAD: On g point
of order. Since he has mentioned my
name I have nothing to say to what
he said. But is it within his purview
to compare the scholarship of any
two persons and give us a certificate
of merit?

SHRI P. N. SAPRU: I have not
said that Dr. Prasad has not achiev-
ed distinction. I said that he has not
achieved the distinction which Dr.
Wadia has.

THE DEPUTY CHAIRMAN: Even
so I think ...

SHRI CHANDRA SHEKHAR: If
there are going to be these lapses in
the House, Madam Deputy Chairman,
you are not controlling Dr. Sapru...

DR. M. M. S. SIDDHU (Uttar Pra-
desh): You cannot compare an eco-
nomist with a mathematician because
you do not know mathematics,

THE DEPUTY CHAJRMAN: Mr.
Sapru, I do hope you will avoid this
sort of remarks. You are a great
jurist. You know exactly how to say
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a thing when you want to say a thing.

I do hope you will not make such
remarks again,

SHRI P. N. SAPRU: Dr. Prasad
is a very good friend of mine. I
have no animosity against him.

(Interruptions)
THE DEPUTY CHAIRMAN: If he
feels hurt ...
PROF, B. N. PRASAD: I am not

hurt.

SHRI P. N. SAPRU: If my friend
feels hurt, then whatever my opinions
may be I withdraw them unreserved-
ly for the purpose of harmony in
this House.

THE DEPUTY CHAIRMAN: That
is all right.

SHRI P. N. SAPRU: Now it was
the painful duty of Dr. Shrimali, Mr.
Chagla’s predecessor in office, to take
over the administration of the first
non-official University in this coun-
try. He had to perform a painful
operation, He did not like it, we
did not like it but it was an ope-
ration which had to be performed and
seven years after, it has become neces-
sary for us to consider what the con-
stitution of the University should be.

SHRI AKBAR ALI KHAN: But it
should have been much earlier. It
should have been six years earlier.

SHRI P. N, SAPRU: 1 am not going
to blame the Education Minister or the
University authorities for nof bring-
ing in a Bill earlier. The conditions
in Banaras were such that they re-
quired tactful handling and I think
that they have handled the situation
tactfully. I say so particularly with
reference to the first Vice-Chancellor
appainted by Dr. Shrimall

AN HON. MEMBER: Who was #?
SHRI P. N. SAPRU: Mr. B. N. Jha,

SHRI M. N. GOVINDAN NAIR:
When you say that the Ministry is
not to be blamed for the delay

4



Banaras Hindu
University
{Shri M. N. Govindan Nair.]
pringing the Bill, do you mean that
they were not responsible and do you
mean that the Executive Committee
and the Vice-Chancellor were res-
ponsible for it? co <
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SHRI P. N. SAPRU: I am congra-
tulating Mr. Chagla, the new Educa-
tion Minister, on bringing forward this
Bill at the earliest possible opportu-
nity. I am not concerned with what
happened before he came into office

. May 1 say that it is necessary for us
to have for the Universities a consti-
tfution and an atmosphere which pro-
motes learning, which promotes re-
search, which promotes scholarship.
I am not worried about intrigues you
have even in Universities of advanced
eountries like Britain. I would like
some of those who talk of intrigues
in Indian unjversities to read a book
written by a member of the present
Labour Government andg a novelist of
distinction, Mr. C. P. Snow, by name
‘The Master’. What I feel about our
universities is that there is no enthu-
siasm for research, there ig no enthu-
siasm for extending the bounds of
knowledge. The professors are con-
tent with what they have achieved.
They feel: ‘Oh, I have a first class in
my Masters Examination and 1 have
been able to get a D. Litt. from some
University or other in the U.S. and
who can bemorelearned than Iam?”
The fact of the matter is that teachers
are often lacking in the humility
which they should display in dealing
with their ovm students. I remember
the case when ], as a student used to
go to 'my Onxford Tutor and I would
express an opinion in a very dogmatic
manner. He would not tell 'me straight
that T was wrong. He would say:
‘Perhaps you know you have missed
this point, perhaps there is another
way of looking at this question’. He

would pose those questions to me in ‘

a tentative manner. Here, unfortuna-
tely, our university education is domi-
nated by the lecture system and the
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teachers assume that they have all
the knowledsre that is needed for their
purposes in their subjects. In these i
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circumstances it is not easy to draw
up, what I would like to see, a fully
democratic constitutions for the uni~
versities because I believe in academie
freedom but here it is the teacher
who has been responsible for inroads
into academic freedom.

After saying this I shall go to
point out certain features of the Bill
with which I find myself in agree-
ment and certain features with which
I do not find myself in agreement.
First of all 1 think we have abolished
quite unnecessarily the office of Pro-
Chancellor. If you will have a look
at the calendar of any British Univer-
sity I know the word ‘British’ stinks in
our nostrils these days but I would
say perhaps that would be true of all
continental universities also and I am
not certain if that is true of the Soviet
Universities but I would say that if
you look at the constitution of any
British University you will find that
there is a large number of superfluous
officers. For example in the London
University they have what they call
a Chairman of the London University
Court. Mr. Justice Birkett, Tater Lord
Birkett, and Lord MacMillon were
Chairman of the London University
Court and I would like just to read the
tribute which was paid to Lord Mac-
Millon by the Court of the London
Tniversity on his retirement. It shows
that a non-official of distinction in an
academic position can be of great help
to a University. The Court said:

“That the Court desire to record
their deep and sincere regret at the®
resignatjon of Lord MacMillon,
their Chairman since the constitu-
tion of the Court in 1829. They re-
cognize the University's indebted«
ness to him, throughout a period of
change and new development for
his discriminating and farsighted
leadership in matters of financial
policy and all questions connected
with the welfare of the schools.
They felt acutely the loss to their
deliberations of his wide experi-
ence of men and affairs and also of
those great personal qualities, not
least as regards the finance of the
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building scheme in Bloomsbury, so
brilliantly successful an advocate
of the University in the outside
world.”
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1 think therefore that it is necessary
for us to have some outstanding pub-
lic men associated with our universi-
ties. They need not be Ministers, they
need not be Governors, they may be
just ordinary individuals, they may be
ordinary educationists. They may be
emient educationists. I think the pub-
lic life of this country should be asso-
ciated intimately with the universi-
ties and it is for this reason that I
regret that the post of Pro-Chancel-
lor is being abolished. I know that
in the past our practice has been to
have as our Pro-Chancellor, a ruling
Prince.

Well, the ruling princes made large
gifts to the university; we have no ru-
ling princes now, but we have an inte-
ilectual elite in this country and I
‘want therefore the provision that was
there for Pro-Chancellor to remain.

Then, Madam Deputy Chairman, I
would like to say a word about the
extension of the area of the Univer-
sity. I would like the University to
remain a residential university. We
have some colleges affiliated; well, I
do not want to disaffiliate them, but 1
do not want new colleges to be affilia-
ted to the University, because that
will affect the residential and unitary
character of the University. That
wil] affect, in the ultimate analysis,
the teaching standards of the Univer-
sity. These colleges can get affiliated
to the Gorakhpur University, if they
like, and get the Degrees cheaply.
But I would like the Banaras Hindu
University, which is a Centrally ad-
ministereq university, to be a model
university. I would like it to main-
tain the highest standard of education
possible.

Then I would like to say that T am
glad that the system of selecting the
Vice-Chancellor has been modified;
here Mr. Chagla showed an amirable
spirit of compromise. The general
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feeling was that the Court should elect
the Vice-Chancellor, but there were
objections to an administrator being
elected by a large body as the Court,
and the solution that Mr. Chagla dis-
covered was that the Court shall nomi-
nate two persons and the Visitor shall
nominate one person to form a com-
mittee of three persons, and that this
committee will suggest a panel of not
less than three persons from among
whom the Vice-Chanceller will be
chosen and appointed by the Visitor.
It was an ideal solution of a difficult
problem and I think it is an improve-
ment which commends itself for ac-
ceptance by this House.

Also credit must be given to the
Joint Select Committee for increasing
the number of registered graduates,
who shall send their representatives
to the Court. Now the Court will be
a more democratic body than it was in
old days; it was a privilege, in the
old days, of a man who had given a
lot of money to the University, to have
the right of nominating representatives-
Well, we do not believe that that
privilege should be enjoyeqd only by
the donors who donate large sums of
money, and we have therefore made
it possible for the smaller donors also
to be put into one and the same class
along with the larger ones, and 1 think
anyone who donates up to one thou-
sand rupees will be a voter for election
to the Court. Now that is an impro-
vement which we have made.

Now, Madam Deputy Chairman, I
would like to say something about the
Vice-Chancellor versus Registrar con-
troversy. ] personally have tome to
the conclusion that the best solution
would be to leave things as they are.
The Vice-Chancellor will probably re-
tire in March; let him do so, and if we
do; not like him, we shall not see him
after March. So far as the Registrar
is concerned, we must remember that
he is a permanent officer; he is, what
you may call, a permanent civil ser-
vant, and permanent civil servants
have certain rights guaranteed to them,
which is essential for the successful
functioning of democracy. It is for that
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reason that you find a specific article
in our Constitution, article 311, and
when we voted in favour of that pro-
posal embodied in sub-clause (4) of
clause 23, we violated in the spirit of
article 311, 1 am free to confessg that
I also got a little confused when the

voting took place.
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PROF. B, N. PRASAD: Voted on
the wrong side.

SHRI P. N. SAPRU: Well, I won't
disclose what happened in the Select
Committee; I have put in a minute
of dissent, which explains my position,
but I think it was monstrous that we
should terminate the services of a man
about whom we had instituted no in-
quiry and to whom we had given no
opportunity to explain his position, and
I think it was something of which we
cannot feel proud, and therefore it is
right that that mistake should be
eorrected by this House.

Lastly, I would like to say s word
about students’ unions. Well,.T know
a lot about student’s unions and I have
taken a more active part in the settle-
ment of disputes among students’
unions than Mr. B. N. Prasad with all
‘the knowledge which he possesses as a
professor in a university. I think that
these ynions should be of a voluntary
character; Mr. Munshi made that sug-
gestion, but Mr. Munshi has the knack
of saying things in the wrong way,
and the result was that there was a
great deal of agitation about the whole
matter. I think that, under our Con-
stitution, membership of a students’
union cannot be made compulsory.
But this does not mean that students
should have no council or should have
no body authorised to make represen-
tations with regard to their grievan-
ceg to the authorities. Therefore 1
have suggested, in an amendment
which I am moving, that there should
be a representative council, on a
facultywise or collegewise basis
elected entirely by the students, which
will have the right of making repre-
sentation to the authorities with re-
gard to student’s grievances or with
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regard to matters affecting the wel-
fare of students,

I do hope that this question will be
viewed from a big angle. May I say
that in their new civic universities in
Britain, they have these representa-
tive councils; and they have gone
further in the new universities where
the students have been provided with
representation on the court of the uni-
versity, They can sit along with Dr.
Prasad on the Court of the univer-
sity.

PROF. B. N. PRASAD: And along
with Dr. Sapru also.

SHRI P. N. SAPRU: I am demo-
cratic enough for that. So, Madam
Deputy Chairman, while supporting
the proposals that the studefits unions
as at present constituted, should be
made to confine themselves to literary
activities and they should be used to
train the parliamentarians ang states-
men and diplomats and judges of the
future, while agreeing with that view,
I would also stress the view that we
should give our students a feeling
that they are participating in the
functioning of the University, Tt is
self-government alone which makes
people responsible and we should
cultivate that sense of responsibility
among our students by giving them
some sort of representative council.

With these words, I would welcome
this Bill and T would say that we have
done a good job and the Rajya Sabha
will be discharging a great duty by
passing this measure,

May I say a word about the name?

THE DEPUTY CHAIRMIAN: Mr,

Sapru, the time i over.

SHRI P. N. SAPRU: Just a word
about the name of the Unijvepsity. It
was in 1947 that Maulana Abul Kalam
Azad wrote to us suggesting that the
words Hindu and Muslim should be
dropped. As far as I remember, I was
the only Hindu member of the Court——
and we were all Hindus there, wa

- —
-e
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had no Muslims or Christian members -
there—I was the only 'member who [
voted for Maulana Azad's view. But
today there are reasons which make
me hesitate in accepting that view in
this extreme form. I am not very
happy with the turn things have taken
with the latest trends in our national
politics. But if change we must, then
rather than have Kashi Mahavidyalaya
or Kashi Vishwavidayala—these are
very high-sounding words—rather

Ty a figrg gfafeedt 4t 5k g8 &
g v Ty wnfer | g R
Fga & FwT ag g i ghsth fefdamm
& @9 919 W F1 g9 49 Al HY
FATT AGY & WfFET F a8 o g 1
o7 uhefaw feleqam &1 a9 F0 §
S %1 T W AT 91f3d 5 5= AR
TYAT ST SATTHAT § I &1 AT AHAT

than . .

SHRI AKBAR ALI KHAN: Give it
the founder’s name.

SHRI P. N, SAPRU: I will come to
that. I would rather call this uni-
versity after the name of one of the
greatest Indians that ever lived in this
country, I would call it the Madan
Mohan Malaviya Banaras University.

Thank you very much for the time
which you have given me.
HE E I 3

=t Mg qrEk (3T m3W)
Ren fedt Fada, amew gfEfeEy
F FR A a9 7| 4T 989 F @I &
T T TAT YT FT 19 g § A
TO @07 gar W IIT & 1 F I Ay
fa% agr ae fearr =g f5 awmw
gfrafedt ag  gfrafee § fow 3 &
1942 %0 § TF fen sage< #1 firceame
Fa 39 forer 7 U mroms fgve 7 gTaT<
g At A w2 ot § 9 aww .
HYST T AT 47 59 BT GoH FH
#r Fiforw #1 A 1 a8 zfage Tw
afrafad) #78 A 9T & R & 99 %
T & ar F5 T fAnT & nr
ag Fed § fF AR ) AR I 39 I
FTAETE & ST F) GH HET AMGY
afFT & at ag g B o frgem
¥ #1¢ Qar Freafrarm @ & fem
fegem & sfe § 3o 7 X F
fegmr & ok fergeam &1 mremdy
& fa¥ F1$ oo wEw IS a7 R

& qY AT FT Ay H IS qRe(aF fefeaamT
FC g A oy 7 o T awa
T TR 37 TS F T g 3@ 1 H ag
FgaT Sgm v arrw fog gfvafady
&1 sfagra 79 & weor w1, fergra &
ST 933 A ART &, ST W FergEATy Y
T O i g, S o g
¥ foem AR W & oA g S A
F$ A0 AT T qrw S aarE figeg
afrafedr & o9 & w7 7 §, 39§
¥ gal §ew A ¥ L AvEQ
F1 8% T S fa) 7 frdY ®9F R I
fag afrafadt & g =1 7 71 ae®
Ty @ & | zafad o= #1E 8T a1a
T faeg afvafeet & ard § &) awit
g fF 3a %1 st gu gfae & 97 9=
ST ATfEd, g FY €Y STeAT vt ay
I F1 ag "W Arfgd 5 ag o wafa
39 & fawmr ¥ i€ & ag oF AT
F & AR 39 I F A gy foamr &
AMTE ITETF AN & TWIG W
T FT qFT & | Sfwe 7 feegearT oy
e & far ol ot fegmmw &
@rfyar & fag @3 @ & 4§ et
FWY QET T [N [ § TG AFTAT |

o9 ag &t g feg afmafad g,
JWF AW F AR A TS Fgl AT |
ag Fgr T § fF feg” wes 3|r & gar
T T 1 Ay WA g R o &
S ¥ QAT F1E wes, QAT HIS A
gfafaadt Frafr S wfga s fgrg e
F frdl OF wotga & @ a1 ey o
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9 & arg sper gav & wifw A w7
fergeam § M o fRgEO 4T ‘
O dgfrag &1 oF aaralr §er
& & & Sq F) @I U gw AR F AT \
aifgd fF seine afrafedt AT wrd
famfaarg Ot & am & ag fgg A%
#feera ST 37 g0 & S FT AH FLA
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© FeT ¥ fol Y dear g7 S0 F FAEET

AT F7 N F A T §O AHESF

TI¥T & qE AT a7 F Fg 3F
&1 & 18 Afafady o=t wwdr &

SHRI M C. CHAGLA: I do not want

to interrupt my hon. friend but [

think he is not right He said that in

the constitution of the Court, only
thirty were elected and seventy were

g =\ AT | nominated. 1f he studies the provi-

. sion, he would find that it is not so.

< is 3 They 'may not be elected but they may

¥ i A fa: qu < gg A & an be coming by rotation. The nominat-

g € & f faere EE LK RS ed element is certainly not in a majo-

ag 11T Y @aa a1 WK fgdae wRET rity. I have cut down the nominated
& o =7 § 3T g 39 F agT e qaTT element as far ds possible.

gu & afFT 5o awa @ @ fawr waga

@ odr wfear o e A X
o= T =g 4 gg A faw 9 A
3 %@ T 9 A W 3G & 9
A UF ATFANET FT & AHT GHICHT AT
AR 8, S wfasy AU G, ITS
afr ) aifraee F1E gFT TR g
afey ot f= S w7 arfRaE g
I F af@ gy gfmafedr w1 @t
FH-FTT RO g T, ATHT HAT
| T ST FIE FT I F fak 30 AT
30 ¥ W #7 AFT goaee fodfea
AT i g AT ¥ g6
@ & a1 39 g F) &S ArEALe A
FT qAE AT FEAT § AT A@T AT AW
qreas § & 9z agm 5 faw § 0y
Fater g 7 afvafedy w0 Fas
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st My wogfc . § ama g & o
rfadm ¥ SIfed ST AT & I FT A
vy fam Sfam sy of gt ox At
qifaAde AT FT § |

=t qRo "o WMAT @ AT TEA §
30 TaFT § I 70 AfAALE §, Afe
Far &Y & |

THE DEPUTY CHAIRMAN: It is

now five. You may corfinue On some
other day.

The House stands adjourned till 11
AM. tomorrow.

The House then adjourned
at five of the clock till eleven
of the clock on Friday, the
5th Novembef, 1965,



